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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINALAPPLICATION NO. 785/2023

IN THE MATTER OF:

SUO MOTO BASED ON NEWS ITEM APPEARING IN THE TRIBUNE DATED

15.12.2023 TITLED “KASAULI DISTILLERY DUMPS EFFLUENT INTO

WATER SOURCE, SUPPLY AFFECTED”

...APPLICANT
VERSUS

... RESPONDENTSMOEF&CC AND ORS.

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.5 IN COMPLIANCE OF
THE ORDER DATED 17.02.2025

I, Col G S Rathaur S/o Late Sh. Chatar Singh, aged about 82 years, R/o Mohan Meakin

Limited, Kasauli Distillery, Kasauli (HP), am Authorised Signatory of Respondent No. 5

in the instant Original Application, do hereby solemnly affirm and state as under:

1. That the captioned O.A. is pending before this Hon’ble Tribunal and is next listed

for hearing on 08.04.2025.

vide Order dated 17.02.2025, this Hon’ble Tribunal directed the Respondent

kIs^^'^NoIS^V. Kasauli Distillery, Kasauli (HP) to file a fresh Affidavit pertaining to:

ou«« a./ /Utilisation of 12KLD of water in the available green area;

Status of meeting the parameters in respect of discharge from the Effluent

Treatment Plant (“ETP”) set up by the Respondent No. 5;

yadvf-
GOVT. O.
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3. That in addition to the above, the Respondent No. 5 also seeks to file the present

Affidavit to clarify the provisions under which it was paying cess to Himachal

Pradesh State Pollution Control Board (“HPSPCB”) till 31.07.2017 and has been

paying royalty now to Himachal Pradesh Ground Water Authority (“HPGWA”)

since then. Therefore, I am filing the present Affidavit in compliance of the

directions given by this Hon’blc Tribunal vidc its 17.02.2025.

A. Payment of cess to HPSPCB till 31.07.2017 and payment of royalty now to

Himachal Pradesh Ground Water Authority (“HPGWA”) since then till

date:

a. In this regard, it is submitted that the Respondent No. 5 has paid upto

date cess on the usage of ground water as well as spring water up till

31.07.2017 to HPSPCB.

In this regard, it is relevant to note that the Respondent No. 5 paid cess

to the HPSPCB pursuant to an assessment made by HPSPCB in terms of

Section 6, Water (Prevention & Control of Pollution) Cess Act, 1977

(“Water Act”), of the liability of the answering Respondent towards

payment of cess.

c. In terms of Rule 4(1) read with Rule 2(b)(ii) of the Water (Prevention

And Control Of Pollution) Cess Rules, 1978 (“Water Rules”), Member

Secretary, HPSPCB was appointed as the assessing authority with
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whom industries such as the Respondent No. 5 were required to furnish

their returns. The relevant portion of Rule 4 and Rule 2 of the Water

Rules are extracted hereinbelow for ease of reference:

“4. FURNISHING OF RETURNS
(1) Every consumer shall furnish on or before the 5th of every calendar

month, to the assessing authority, a return in Form 1 showing the
quantity of -water consumed in the previous month.”

“2. DEFINITIONS

(b) "assessing authority" means-

(ii) in relation to a State, the member-secretary of the State Board;”

Pursuant to filing of the said returns, HPSPCB used to carry out an

assessment and used to apprise the Respondent No. 5 about its liability

towards payment of cess on a monthly basis.

d. It is pertinent to mention that the Respondent No. 5 was paying cess not

only for using water from the borewell but also for using water from

natural spring sources. This is evident from the Form 1 prepared by the

Respondent No. 5 and submitted to HPSPCB on a month to month

basis. In the said Form 1, spring water consumed by the answering

Respondent is shown under the column "from any other source”.

HPSPCB on the basis of the said Form 1 and the return submitted by the

Respondent No. 5, used to issue an ‘Assessment of Cess* and the

Respondent No. 5 used to make the payment of the cess amount as

assessed by the HPSPCB.A copy of a few water cess returns along with

Form 1 prepared by the Respondent No.5 along with a few 'Assessment
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of Cess’ prepared by HPSPCB from 01.04.2009 till 31.07.2017 are

annexed hereto and marked as ANNEXURE R-l.

e. Therefore, it is submitted that the Respondent No. 5 has paid cess on the

usage of ground water as well as the spring water up till 31.07.2017 to

HPSPCB.

f. Thereafter, the Respondent No. 5 has paid royalty on the usage of

ground water as well as spring water upto date ie till the financial year

2023-2024 to the HPGWA.

g. It is further submitted that in terms of Section 12 read with Section 2(g)

of the Himachal Pradesh Ground Water Authority (Regulation and

Control of Development and Management) Act, 2005, the answering

Respondent has paid royalty on the usage of ground water as well as

spring water up to date i.e. till the financial year 2023-2024 to HPGWA.

The contents of Section 12 and Section 2(g) of the Himachal Pradesh

Ground Water Authority (Regulation and Control of Development and

Management) Act, 2005 is reproduced hereinbelow for ease of

. r \ \ reference:Yadvender
Kasv»’’ | r ]

I I “12. Royalty in respect of use of ground -water.- (1) Every user of
J ground -water in a notified area shall pay to the State Government a

royalty for extraction of ground water at such rates and in such
manner as may be prescribed: Provided that a user of ground water
who irrigates less than one hectare of land, whether owned or leased
or both, shall be exempted from payment of royalty under this
section. (2) The State Government may, assign such proportion of the

WVENDER
GOVT. oAwiA

ATTESTED
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royalty, as may be prescribed, for development of ground water
resources.”

2. Definitions
(g)“ground water” means the water which exists below the ground
surface in the zone of saturation and can be extracted through wells
or any other means or emerges as springs and base flows in streams
and rivers

Proof of payment of cess/royalty on the usage of ground water and

spring water by the answering Respondent is annexed herewith as

ANNEXURE R-2.

h. It is further pertinent to note that the Respondent No. 5 vide its letter

dated18.11.2024, even approached the HPGWA, requesting for the

registration of the said spring water sources in the name of the

Respondent No. 5. A copy of the letter dated 18.11.2024 is annexed

hereto and marked as ANNEXURE R-3.

The HPGWA vide its response letter dated 21.11.2024, apprised the

Respondent No. 5 that there was no requirement for the registration of

natural spring waters with HPGWA. A copy of the response letter dated

21.11.2024 is annexed hereto and marked as ANNEXURER R-4.

It is further submitted that to the best of the knowledge of the

Respondent No.5, there is no other authority in charge of the registration

of spring water sources in the state of Himachal Pradesh.

B. Utilisation of 12KLD of water in the available green area
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a. It is submitted that the Unit has its own ETP having a capacity of 150 KL

per day. The ETP has been upgraded and modified from time to time

keeping it up to date and robust.

b. The ETP treats 73KL of wastewater per day and in the process, generates

approximately 60KL of RO Permeate water on a daily basis when the

distillery runs on three brews per day. When the distillery runs at lesser

brews, the generation is less proportionally. Out of the said 60KL of RO

Permeate water, 45KL of water is utilised in boiler and 5KL of water is

utilised in floor washings and consumed other losses. About 10KL of water

is available daily to irrigate perennial fruit crops, seasonal vegetable crops

and green lawn areas. It is pertinent to note that in a year, on an average the

ETP is operational for about 300 days, except when there are unexpected

breaks due to breakdown of boiler/plant, shortage of spirit storage and

water etc. Therefore, the total water available on an annual basis for

irrigation is about 3000 cubic meter (30,00,000 Liters).

As per the Irrigation Management Plan (“IMP”), out of almost 30 Bigha of

land belonging to the Respondent No. 5, the total area carved out for the

purposes of irrigationand thus for usinglOKL (10,000 litres) of water, on a

daily basisis 5132 sq. mt. i.e. 6.82 Bighas (approx.). The annual water

consumption for the purposes of irrigation as per the IMP is approximately

2874 KL. The balance water is stored in tanks which have capacity 300 KL
attested,

DER
INDIA
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and utilised during dry season. The Irrigation Management Plan is annexed

herewith as ANNEXURE R-5.

C. Water Balance Chart of the Unit

a.

b.

As directed by this Hon’ble Tribunal, the Respondent No. 5 is enclosing

with this Affidavit, a water balance chart of the Unit. It is pertinent to

note that the Unit is consuming approximately 67KL of fresh water per

day. Out of which, 48 KL is utilising in brewing, 4 KL for domestic

purposes and 15 KL for equipment washing. Further, the Unit is also

using 60 KL of RO Permeate water per day (as explained above at para

B). The Unit is therefore consuming approximately 127 KL of water per

day.

As aforementioned, the ETP is treating 73KL of waste water per day,

out of which, RO reject is 10 KL per day. 3 KL per day is lost on

account of ETP sludge and evaporation. Remaining 60 KL per day is

available for irrigation, floor washings as well as feed water for the

boiler. Out of this, 10 KL per day is utilised for irrigation purposes, 5

KL of water is utilising for floor washings and as aforementioned 45 KL

per day is utilised as feed water for the boiler. A copy of the water

balance chart is annexed hereto and marked as ANNEXURE R-6.

D. Status of meeting the parameters in respect of discharge from the ETP

setup by the Respondent No. 5
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In this regard, it is submitted that HPSPCB has recently, on 06.01.2025,

collected fresh samples from the Respondent No. 5 s ETP for analysis.

The result of the samples dated 21.01.2025 was made available by

HPSPCB to the Respondent No. 5 on 21.01.2025. Once again (as done

earlier by the analysis carried out by the Second Committee), the

analysis of the samples exonerates the Respondent No. 5, as the analysis

finds all the parameters within permissible norms. A copy of the

HPSPCB’s analysis dated 21.01.2025, received by the answering

Respondent on 21.01.2025 are annexed hereto and marked as

ANNEXURE R-7.

b. The HPSPCB has further taken samples of the ETP on dated 27.02.2025

and as per the analysis report dated 19.03.2025 all parameters are within

permissible limits. The report is annexed hereto and marked as

Exj. I I»..—«/^■1 ANNEXURE R-8.

fOF^. It is therefore submitted that the multiple reports by HPSPCB and

CPCB establish the fact that the ETP of the Respondent is robust,

adequate and compliant.

4. That the contents of this Affidavit are true and correct to the best of my knowledge

and are based upon the records maintained by the answering Respondent.
_

ATTESTED;

/rADV!iovrn
tY.
DEI
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/ VERIFICATION

I, the above-named Deponent, do hereby verify that the contents of my foregoing

affidavit are true and correct to my knowledge, no part of it is false and nothing

material has been concealed therefrom.
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ANNEXURE R-1

"Telephones^[yjj£^27202], 272099 272253FAX; 01792^72099

1
Railwiy Station:DHARAMPUR
(N.RLY)

Telcgramr. Dis1ILLERY

Mohan Meakin Ltd.
Regd. Ontco: SOLAN BREWERY (H.P.) KASAULI DISTILLERY

KASAULI
PIN: 173 204 INDIA

Ref.No. ZP/9/24(5) 01 April, 2009

The Member Secretary
HP State Environment Protection

& Pollution Control BoardParyavaran Bhawan” Phase-IIINew ShimIa-171 009.

Dear Sir,
Water Cess Return March, 2009,

Thanking you.
Encl: 1

uh Retd

- along-with return

I. Water cess return for the month of March, 2009 is forwarded herewith for
your kind information please. । 1 .

cc: The Environment Engineer
HP State Environment Protection
& Pollution Control Board,
SCF-6, Sector 4
Parwanoo-173 220
Distt Solan (H.P)

Yours faithfully,
MO MEAKIN LTD

Q Scanned with OKEN Scanner
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FormI

Signal
Namsn--— ahal hdicale In this column the analytical and other reports annexed to this return In this claim.

(•) for claiming rebate under Cot. ft"

r^n. Addraah- MOHANMEAKUffW'-*^
Kasauk Distillery, Kasauli-1T3 204 (HP)

Name and address
of the consumer

IPurpose for which
Iwater consumed

Source
RETURN REGARDING WA
Reading at the beginning
ofthe first day of the
calendar month under report

(Seo rule 47)
TER CONSUMED DURING

Reading at the end of (he

last day of calendar month
underreport

MONTH OFMAR
Quantity of water
consumed in
Abides

CHJOO?
If the mater was ««
Of order the monthly
average
of water tor the previous
3 months of the

Quantity of watef
guaM/ng for rebate
according to the
assess®*

Remarits

8 9
X

1

I MOHAN MEAKIN LTD
KASAUU DISTILLERT
KASAULI-173204
Distt Solan (H.P)

J 2

11. Industrial cooling
4

R Domestic pcipose

3. Processing whweby
water pets polluted
and the pottants
are easily
biodegradable

3

0 from Municipal
water supply mains

(ii) from vreMubeweJ
(bi) from canal
(tv) from river
(v) from any other source

(i) from Municipal
water supply mains

(5) from weltubewei
(S) from canal
(tv) from river
(v) from any other source

(0 from Municipal
water supply mains

a) from weMubewel
ii5 from canal
iv) from river

4

67,143

67,843

67,943

68,533 730

300

-

! II 4

(

. Processing whereby C
water gets policed
and the pollutants (i
are not easily bio-
degradable. and toxic. £

v) Srom any other source

from fMunicipal
water supply mains

) from wel/tubewel
) from canal
r) from river

from any other source _ -
1,750
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HP STATE POLLUTION CONTRO
HIM PARIVESU, P1IASE-III, NEW SH1MLA-I7I 009

Ph.: 0177 2673766. 2673032 Fm: 0177 2673018

e)
»
i-

ASSESSMENT OF CESS
.. •' Slxbon'b ^aierfPrevention and Control of Pollution) Cess Act, 1977)
Name of the Assesses- . .., M/S Mohan Meakin Lid.
Address / . _ , „ „

s/ Kaiull Distillery,Kasaull,District Solan.ILF-
Asks™°"1Pcnod

From 01/03/09 IO3I/03/09
Act 1977 T*0”’5 Ru,<s2(b’ of ™>« "•>* «» Wa>" (Prevcneion and Control of Pollution) Cess

whom <h ' 1 HP Stale Pollution Control Board Shimla have been appointed the authority and/or officer to
Whom the return under the Act are to be submitted;

And whereas a return under the Act has been filed by you before me;
Now, thcrefo.e upon the consideration of the said return filed by you and upon careful examination thereof and also after

exercising my powers under the scelion 6 of the Water (Prevention and Control of Pollution) Cess Act, 1977; I hereby assess the

, Purpose for which water consumed
aoovc penoa as
Consumption
of water taken

for the
purpose of

assessment (in
K.L.)

Rate Gross
amount 0

Cess
assessed

Quantity
of rebate
assessed/
allowed

Net amount of
Cess assessed
and payable

(In Rs. Per
K.L.)

(In Rs.)
1

(In Rs.) (In Rs.)

(a) Industrial cooling, spraying in mine pits or boiler
feed.

720.00 0.10 72.00 0 72.00

(b) Domestic purpose. 730.00 0.03 21.90 0 21.90
(C) Processing where by waler gels polluted and the
pollutants are: (i) easily biodegradable, (ii) non -toxic;
or (iii) both non -tnsic and easily biodegradable

0.00 0.02' 0.00

1

0 0.00

(d£ Processing whe-by water gets polluted and the
pollutants arc: (i) * •. easily biodegradable;or (ii) toxic
, or (»u) both toxic i- J not easily biodegradable

325.00 0.30 97.50 0 97.50

Grand Total 191.40 ..
Say Rupees 191

T . amount shown above be remitted in the office of Assistant Environmental Engineer. HP SPCB Parwanoo under
intimalion to this office within 30 days from the date of issue of the order thai is on or before 25//05/09 failing which under
section 10 of the Act, assesses shah be liable to pay interest at the rate of 2% per month on the amount of cess to be paid from the
Hate on which such payment is due till such amount is actually paid.

MemberSectary
A * x-> — H.P.State Pollution Control Board

No. HP SPCB/Cesa/Mohan MeakinKasuli ®istillery/7S- & -» « Dlted ^^*0
Copy forwarded io:

I.Collecting Author '.y* The Assistant Environmental Engineer, HP SPCB, Parwanoo for information and necessary action.

Scanned with OKEN Scanner

Scanned with OKEN Scanner
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TclqJionesfl]792
Kasauli: 272021, 272099, 272253FAX :01792-272099
Email: mml.kasauli@gmail.com

Telegrams: DISTILLER^

Railway Station :
DIIARAMPUR
(N.RLY)

Ref.No./P/l55/24(5)

Mohan Meakin Ltd.
HrtJ. onkf:SOLAN I)HEWKKV (II P) KASAULt DISTILLERY

KASAULI (UP)
pn< 173 204 INDI*

06 May, 2009

“REGISTEREDAZB2

SCF-6, Sector -4,
Parwanoo-173 220
Distt Solan (H.P)

The Environmental Engineer
HP State Environment Protection

& Pollution Control Board,

/
/

P^nt of cm under WaterJPreySfltion
& Control of Pollution) Cess Act

Dear Sir,

Kindly refer to endorsement ^aSironment Protection
2153-55 dated O^OO t0 remit,SQm „f

01.03.2009 to 31.03.2009.
dose herewith multicity cheque bearing No. 001650 dated 06.05.2009 for

S“'Bank

Affldal receipt for the cheque and in the meantime, acknowledge receipt.
Kindly send us your ornenu

Encl:l

for kind information pk

Thanking you,

Vo

g Rathaur, Retd
iefExecutiveM^r,

cc: ^teC^SPm««ion & Mution Contro1 BMrd

Hew Simla-171«»■

cc: Cashier

Scanned with OKEN Scanner
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.onnwiff
'-ft
mti

*
Strike
out
if
not

relevant. ’^1^/,'Dated

‘JlHl. epi $|
•&

” '^3TR$.-54*
P/1^/^(^

of ~l

' DEPARTMENT OF POSTS. INDIA7 <

'-<?■; :ACKNOWLEDGEMENT
Received Registered Letter/Parcei/".,n ’ L • ;

Date Stamp of office of delivery •'. .

Insured for Rupee's..’...;' :

A. e Environment
' Addressed t0HP Stat’e Envirdrim^fc'

>- . Pollutipn^^ '••<Sector-^\ ) Parwanbo-17^22€i±i . % $ •
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Email: nunl.kasauli@glnaj| (.com

Telephones!)1792
Kauuli: 272021, 272099 272>ciFAX: 01792-272099 ’

Railway Slation:
DHARAMPUR
(N.RLY)

Mohan Meakin Limited
Kegd. OOic.: SOLAN IJREWERY (IIP.)

Ref No. /P/480/24(5)

Telegrams: DISTILLERY

kasaulidisttllery
KASAlfLI (IIP)
PIN: 173 2M INDIA

01 September, 2009

The Member Secretary
HP State Environment Protection

& Pollution Control Board“Paryavaran Bhawan” Phase-IIINew Shimla-171 009.

Dear Sir,
Water Cess Return August, 2009.

I. Water cess return for the month of August, 2009 is forwarded herewith for
your kind information please.

Thanking you,

cc: The Environment Engineer
HP State Environment Protection
& Pollution Control Board,

Yours faithfully,
MOHAN MEAKIN LIMITED

SCF-6, Sector 4
Parwanoo-173 220
Distt Solan (H.P)

Encl: 1

•along-with return

O Scanned with OKEN Scanner
- I
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FamI
(See rule 471RETURN REGARDING WATER CONSUMED RJRING MONTH OF AUGUST. 2009

AX Bik-sa Hi jcse Li Will Source Reeding at Ute begsving
of tbe firs: day of the
cs.'mdar month under repai

Readrig «1 the end of the
day of calendar monU

underreport

lOiantly of wale
[consumed in
KSo litres

•r Ilf the meter was out
of order the monthfy
average consumption
of water for the previous
3 months of the
workfnq period

Ouantty of water
quanfi/ing for retsa
according to the
assessee

Remarks
Ie

1 i 2 3 4 5 6 7 8 1 9

MOHANM=AKNLTD
KASAt-JDSTDISY
KASALT_-173204
Ost Seen f-LF)

QtmLtncpei
wsw suppty cars

5) tanbHtieTiH
(B)t3r.card
;v)bntv?
»ton ary ociersouxe

3 tanMurica.’
watersjpyrains

5) tonwe^tre*J
jg tancanai
Mtanraw
Mtoo ary ether source

0 tan tSrB^pa!
water stppf/cars

5) tanwsbtetsewei
IQ tan card
^eanrrw
0tan any otter source

i)tanLtnc^d
•trZer cars

0 tan weltetewel
3) tan card
Ofranrrw
0 from arrf aher saace

t-

ZDaaesticpcrpcse

wzerg^spotAad
prints

sneaorf
ocoegradaae

A Processing whErecy (
water getspotted
ant *he p* 5
are ret tasif bio- fl
deyacabie, rm Ictc. 5

A

£9,563

S,K3

63.303

63,743

320

320

-

- 1

Q'
Scanned
with
OKEN

Scanner16 676



amount of cess payable by you within one month fqrjhe above period as indcated below:
RatePurpose for which water consumed

(In Rs.)

14.000140.00

180.00
0.00

96.00096.00OJO320.00

115.40

the date on which such payment is

HP SPCB. Parwanoo for information and necessaty action

U Control BOanl

VOICED
aUMP —

Consumption
of water taken
for the purpose
of assessment- (in K.L.)

(d) Processing whereby water gets polluted and the
pollutants are: (i) not easily biodegradab!c;or (ei)
toxic ; or<M) both toxic and not easily biodegradable

Net amount of
Cess assessed
and payable

The ^5$ shown above be remitted in the office of Assistant Environmental Engineer, IIP SPCB Parwanoo under
intimation to this office within 30 days from the date of issue of the order ihat is on or before 30/10/09 failing which under

5.40
Koo

^laie of 2% per monlli on the amount of cess to be paid fromMiid.

Copy forwarded to:
I. Collecting Authority- 17ie Assistant Envir

~'2. The assessment brcesslile.

section 10 of the Act, asscssee lull l!,u'r f n f'~j itJi
ItHjQpclAuOuJ^JLi

0.03
M2

0
O

(In Rs. Per
K.L.)
0.IS 14.00

5.40,
0.00

Quantity
of rebate
assessed/
allowed
“in Rs?

HP STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-HI, NEWSHIMLA-I7I 009

Ph.: 0177 2673766, 2673032 Em: 0177 2673018
ASSESSMENT OF CESS

(Sec scciion-6 of the Wotcr(Prevcntion and Control ofPollullon) Cess Act. 1977)

Name of the Assesses: x^ftl/S Mohan Meakin Ltd.

Address ’ Kosull Distillery,Knsnull,District Solap.H-P-

Assessment Period : From 01/08/09 to 30/08/09 nution)
Whereas under section-5 read with Rule-2(b) of the rules made under the Water (Prevention and Centro ° officer

Ccss Act. 1977. 1, Member-Secretary, HP State Pollution Control Board Shimlo bauc been appointed the aut on y

to whom the return under the Act are to be submitted;
And whereas a return under the Act has been filed by you before me: d also after
Now, therefore, upon the consideration of the said return filed by you and upon corcful examination a"

exercising my powers under the section 6 of the Water (Prevention and Control of Pollution) Cess Act. 1977, ere

„ „ „ 61ember SeeretaH.P. State Pollution Contr
Dated

Gross
amount of

Cess
assessed
(In Rs.)

No. HP SPCB/Cess/Mohan MeakJnKasufi Distillery/75- /^^,5

Grand Total
Say Rupees)

(a) Industrial cooling, spraying in mine pits or boiler
feed.
(b) Domestic purpose. 1 •

(c) Processing where by water gets polluted and, the
pollutants are: (i) easily biodegradable, (ii) non -toxic;
or (iii) both non -toxic axd easily biodegradable

O Scanned with OKEN Scanner

Scanned with OKEN Scanner
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I

W,1'nun,ko«^^

(N.RLY)

Ref.No./P/651/24(5)

*
Mohan Mealan Limited

«<■«•!. omen NOLAN IIKKWKKV (II.P.)

The Environmental Engineer
HF State Environment Protection& Pollution Control BoardSCF-6, Sector —4,
Parwanoo-173 220
Distt Solan (H.P)

Dear Sir,

Payment of cess underAVater (Preventipn
& Control ofPollution) Cess Act.

Telegrams: DISTILLERY

KASAEV DISTILLERY
KASAUl.t (HP)
PIM: 173 204 INDIA

21 October2009

“REGISTERED A/D"

tO endorsement No- HPSPCB/Cess/Mohan Meakin Kasauli DistiIIery/75-
j 13-.5 dated 12.10.2009 from the Member Secretary, HP State Environment Protection

and Pollution Control Board, New Shimla by which we have been asked to remit a sum of
Rs.115/-(Rupees One hundred and fifteen only) on account of cess for the period from
01.08.2009 to 30.08.2009.

As desired, we enclose herewith multicity cheque bearing No. 002280 dated 21.10.2009 for
Rs.115/-only drawn in your favour on State Bank of Patiala please.

Kindly send us your official receipt for the cheque and in the meantime, acknowledge receipt.

Thanking you,

Yours^faithfully.
AKIN LIMITEDMO

cc:

S Rathaur, Retd
ief Executive Officer

The Me Secretary,
HP State Environment Protection & Pollution
“Paryavaran Dhawan" Phase- III,
New Simla-171 009.

Encl: 1

Control Board P^-

cc: Cashier

Scanned with OKEN Scanner

i
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I Dated

insured fc^Rap^/ ' ,
'Environmental Engineer '
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Telephones:0!792K^i:272021, 272099 2722«FAX: 01792-272099

R*ilw*y Station:
DI1ARAMPUR
(N.RLY)

Mohan Meakin Limited
Regd. Office: SOWNDREWRY (OI.P.)

Ref.No. /P/2/24(5)

The Member Secretary
HP State Pollution Control Board“HIM PARTVESH”, Phase-IllNew Shimla-171009
Email mspcb-hp@jaic.in

Telegjwu: DISTILLERY

KASAULI DISTILLERY
KASAUUfUn
PIN: 173 204 INDIA

01 April, 2010

Water Cess Return March, 20(0.
Dear Sir,

1. Water cess return for the month of March, 2010 is forwarded herewith for
your kind information please.

Thanking you.

cc: The Environment Engineer
HP State Pollution Control Board,
SCF-6, Sector 4
Parwanoo-173 220
Distt Solan (H.P)

G S Rhthabr, Retd
Chief Executive Officer

Yours faithfully,
MO MEAKIN LIMITED

Encl: I

- along-with return

Q? Scanned with OKEN Scanner

Scanned with OKEN Scanner
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Station:

Ref-No./I)li4/24(5)

Mohan MealSn Limited
RtB<>. omcr: SOLAN DREWER Y (1LP.)

Telegrams: DISTILLEJ

KASA ULI DISTTLLE
KASAULI (IIP)
PIN: 173 204 INDIA

04 May, 2010

^Regional OfficerState Pollution Control Board,Sector-t,Panvanoo-173 220Distt Solan (H P)
Payment of cess under Water (Prevention

Dear Sir, &Controlof Pollution) Cess Act.

“REGISTERED A/T

2079-81 dated 30 nnmn IIPSPCB/Cess/Mohan Meakin Kasauli Distillery/75-
New Shimia bv which° O.froni ‘he Member Secretary, HP State Pollution Control Board,

04.05.20,0 for

Kindly send ns your official receipt for the cheque and in the meantime, acknowledge receipt.
Thanking you,

YourSTaithfuIly,
.MOHAN MEAJCIN LIMITED

Cpi'GSRat^ Retd v. Encl: 1
Chief Executivcpfficer^'^
cc: The Member Secretary,

HP State Environment Protection & Pollution Control
°F kind “^^ation please.

• “HIM PARIVESH” Phase- III, Oard

New Sirrda-171 009.

cc: Cashier

G-- Scanned with OKEN Scanner

Cl Scanned with OKEN Scanner
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Telephones:OI792
Kasauli: 272021, 272099 272253FAX: 01792-272099 253
Email: mmlkBsamigg^]-Com

Railway Station:
diiarampur
(N.RLY)

Mohan Meakin Limited
Rcgd. Omw: SOLAN BREWERY (II.P.)

Ref.No. /P/I049/24(5)

The Member Secretary
HP State Pollution Control Board
“HIM PARIVESH”, Phase-IIINew Shimla-171009
Email mspcb-hp@juc.ni

Dear Sir,
Water Cess Return January, 2011,

Ttlegrams: DISTILLERY

KASAULI DISTILLERY
KASAULI (HP)
PIN: 173 204 INDIA

03 February, 2011

ij
I

i
i

1. Water cess return for the month of January, 2011 is forwarded herewith for
your kind information please.

Thanking you.
Encl: 1

Yours_faithfully,
MG1HA>J MEAKIN LIMITED

CoJ/GS Rathaur, Retd
Chief Executive Officer

cc: The Environment Engineer
HP State Pollution Control Board, - along-with returnSCF-6, Sector 4
Parwanoo-173 220
Distt Solan (H.P)
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1
Form 1

(Soo rule 47)
RETURN REGARDING WATER CONSUMED DURING MONTH OF JANUARY 201#(n

lol
amt and address
the consumer

\irpose tor wh»ch
vatcr consumed

Source Reading at the beginning
of the first day of the
calendar month under repo

Reading al the end of the
last day of calendar mon

rt under report

Quantity of wale
I consumed in

Kilo Hires

7 If the motor was out
of order the monthly
average consumption
of waler for Iheprevlou
3 months ofthe
working period

Quantity of water
qualifying far reba
according to Ihe
assesses

i Remarks
fl

1 2 3 4 5 6 7 8
1
I

si-

MOHAN MEAKINLTD
KASAULl DISTILLERY
KASAUU-173234
Dirt Solan (H.P)

1. tndusXnal coobng

Z Domesbc purpose

3 Processing whereby
waier pea poJkfled
and the pollutants
are easily
biaiegradabie

4. Processing whereby
waler pea pointed
and the pollutants
are not easiy bio-
degradabie. and Umoc

i(T) from Muaiclpal
water supply mains

(n) from wellAubewell
(iij) from canal
(hj from river
(v) from any other source

(D from Municipal
water supply mains

(ii) from well/tubeweB
Oii) from canal
Crv) from river
(v) from any otUer source

(i) from Municipal
water supply mains

(u) from weU/tubewel
fui) from canal
frv)from river
(v) from any other source

(i) from Municipal
water supply mains

(ii) from welVlubewetl
(uQ from canal
(iv) from river
(v) from any other source

7828C

70.643

79370

79,443

11

400

ijao

- 1

250

1.830

. । -

D tor damns reoere under Col 7 the assessee shal indicate in this column Iha analytical and other reports annexed to this return In this claim. Signature of the ConsumeName Col Q s Rath™
. _ Chief ExecuteAddress. MOHAN MEAKI
z-x Kasauli Distill

<Retd
re Officer
NLTD
ary. Kasaull-173 204l(H.P)

'
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Telephones:!) 1 79’

Rail"’y Station-DHARAMPUR(X-RLY)
M’feMealdn LimitedCed Ol1,“ SOLAN UREWERV (IIP;

Ref.No./P/ii5S/24(5)

Telegrams: DISTILLERY

KASAULI DISTILLERY
KASALLKH Pi
PIN 173 201 INDIA

05 February, 201 1

^^^ber Secretary

Shimla-171009^^^^cbzhjygnicjn

Cess Return February, 2011.Dear Sir,

Encl: 1

- along-with return

your kin'd iSXSn pleasrOnlh °f FebrUary’ 2011 is f«^ed herewith for

Thanking you.

Yours faithfully,

mo^a^meakin LIMITED
t^oI G S Rathad^era[Chief Executive Officer

cc: The En^ronment Engineer
HP State Pollution Control Board
SCF-6, Sector 4
Parwanoo-173 220
Distt Solan (H.P) -

® Scann^withOKEN Scanner

Cl Scanned with OKEN Scanner
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D

Ferm I
(Sec rule 47}

RETURN REGARDING WATER CONSUMED DURING MONTH OF FEBRUARY

annexed to this return in tilts claim. s gnaiure ol the Constme
Nsmt CulGSRathaj,

Chief Executve C
Address S»HaN MEAKin L’d'<*»auli OislI’ery. Kasauh-173 204 (HP)

FK »5785$ |=vocse kr-aiKb. SacToe Reiding at the beginning
of the frsl day of the
calendar month under repo

4

Reading at the end of the
last day of calendar mon

ri under report

5

Quantity of wal
iconsumed in

Kilo Ures

6

Jr m«for was out Quantity of waler 1 Remartf j
>•JBr Cxj

2 3

of order [f-e monlhfy
avtragg consumption
cf waler far tha previous
Smooths of the

period

quabf/ir.g far reba
according to IN-
assessea

a

IOAN1EMA ETC k cocxnj ^Itaqpal
wE^r mains

_ 7 3 J 9

»C fraa
tzra canal
t-c—. E\—r

X5 tm ary cOer source

tenLUncxal
* s^py rare

it»)£=□weltXew-J

7S31C

I
79.«3

800io

50.143

200

SCO

-

1

I
Pl
JHus

Hah.
fczn t^jr-cpal

marss
weCatjbewd

rig Ks= canal
fari firsn rrref

Ziy dher source

'? frers Ur^npal
supp^ maeas

A f->-: «-L<jteweI
ijfnrr canal

-

300

-

L
Cfcreax-w^ mruat jx-ft Ca 7ice ri n3« uJkmn IT

_ - 1
MOO 1 L

I

®
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I •>»* I***——
TclcphoncuO!792
Knsnuli: 272021, 272099, 272233
FAX: 01792-272099
Enmil: mini.LmauII Sr7gmRll.com

Railway Station:
D1IARAMVUR
(N.RLY)

umi“«
_

Mohan Meakin Limited
Ucgd. Ollko SOLAN imi’WI'RV (II I’.)

Ref.No./P/l 5/24(5)

7ckg/a"”;

gASAOM oisrnJ-LF.Y
KASAUU (H P’
PIN; 173V* INDIA

05 April, 201 1

2011
he meter was out
order the monthly
$r»j« coniumplior
water for the previ<
nonth* of the
firing period

7

The Member Secretary
HP State Pollution Control Board
“HIM PARIVESH”, Phase-Ill
New Shimla-171009
Email mspcb-hp@nic.in

Dear Sir,
Water Cess Return March, 2011'

1. Water cess return for the month of March, 2011 is forwarded herewith for
your kind information please.

Thanking you,

S Rathaur, RetdCol
lef Executive Officer

Yo
MO

ithfully,
MEAKIN LIMITED

cc: The Environment Engineer
HP State Pollution Control Board,
SCF-6, Sector 4
Parwanoo-173 220
Distt Solan (H.P)

Encl: 1

- along-with return

mature cf Ine C
me Cc! G S

Chief
dress: MOHAh

Kasa

® ScannedwithOKEN Scanner
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Form I
(Soo rule 47)

Cfor claiming rebate under Col 7 the assessee shall indicate in this column the analytical and olher reports annexed Io this return in this claim. Signature of the Consumer
Name Col G S Rathaur.'^eU.'1

Chiet ExecGtiyaCliicer
Address: MOHAN ME/W^ LTD .^mii.

Kasauti Distillery, Kasaui-173 Wllfi?)

CSSTILLERY

| \Name and address IPur
lot the consumer |wa

r« I IB |
I ' 1A « L_

pose (or which '
er consumed

i

Source R<
of
Ct

lading al Iho beginning If
the first day of the 1

ilondar month under report

loading al Iho ondoMho
asl day of calendar monlli
ndcr report

olwolor
concumod In
<to Hires

If Iho motor was out
of ordor Iho monihly
avorogo consumption
ofwalorfor tho previous
3 months of Iho
working period

Quantity of water
qualifying for rebate
according Io Iho
assesses

Remarks

4 \ i 2 3 4 5 6 7 8 91 IIMOHANMEAKINLTD
KASAUU DISTILLERY
KASAULI-173204
Distt Solan (H P)

1

pl
i

. Industrial cooling l(i)
1

Itm
|(N

(v

2. Domestic purpose ki
U

G
fi
k

3. Processing whereby (
water gets polluted
and the pollutants I
are easily 1
biodegradable I

4. Processing whereby
water gets polluted I
and the pollutants
are not easily bio¬
degradable, and toxic

rom Municipal
water supply mams
from well/lubewell
from canal

1 from river
from any other source

from Municipal
water supply mains
) from well/lubewell
n) from canal
v) from river
r) from any other source

1from Municipal
water supply mains

ri) from welt/lubewell
iii) from canal
iv) from river
y) from any other source

3) from Municipal
waler supply mains

(ii) from vrell/tubewell
(ul) from canal
(tv) from river
(v) from any other source

80010

80,143

80710

80912

314

345

310

-

-

1 459

Qs Scanned with OKEN Scanner
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No.HP SPCB/Cess/(75)Mohan Meakin(Kasuli)/10- S' ^3— J

bincer

O' Scanned with OKEN Scanner

Scanned with OKEN Scanner

PAID

Nome of the Assesses:
Address
Assessment Period

Member Secretary
HP. State Pollution Control Board

HP STATE POLLUTION CONTROL BOARD
HIM PAIUVESII, 1’IIASE-III, NEW SIIIMLA-171 009

Ph.: 0177 2673766, 2673032 Fax: 0177 26730IH
ASSESSMENT OFCESS

fSct sfction-6 oftlu lYatcr/rrcveiitloii and Control of Pollution) Ctlldcl. 19221

Copy forwarded to:
1. Collecting Authority- The Regional Officer, HP SPCB, Purwimoo for information and necessary action please.
2. The assessment ofcess file.

VlVV» Mohan Meakin Ltd.
Kaiaull Distillery, Kasaull, District Solan, 1LP.

From 01/01/11 to 31/03/11

VOUCHED
&L

Member Secretary
If.P. State pollution Control Board

Dated r C>r 1 /

Whereas under scction-5 rood with Rulc-2(b) of the rules mode under the Water (Prevention and Control of Pollutio )

Cess Act, 1977, 1, Member-Secretary, HP State Pollution Control Board Shimla have been appointed the au onty an
officer to whom the return under the Act arc to be submitted;

And whereas a return under the Act has been filed by you before me;
Now, therefore, upon the consideration of the sold return filed by you and upon careful examination

after exercising my powers under the section 6 of the Water (Prevention and Control of Pollution) Cess Act, ,

The cess amount shown above be remitted in the shape ot u.v. in me ravour or negionai uincer, nrarturarwanoo,

under intimation to this office within 30 days fiom the date of issue of the order that is on or before 14/07/11 failing which

under sytinn 10 of the Act, assessee shall be liable to pay interest at the rate of 2% per month on the amount of cess to be
paid from the date on which such payment is due till such amount is actually paid.

You are requested to furnish the Water Cess return from 01/04/11 on-wards online through H1M-XGN.

PASSED R PAYMENT

assess the amount of cess payable by you within one month for the above period as indented below: ———
Purpose for which water consumed Consumption

of water taken
for tbe purpose
of assessment

Rate Gross 1
amount of |

Cess
assessed

Quantity of
rebate
assessed/
allowed

Net amount of
Cess assessed
and payable

(in K.L.) (In Rs. Per
K.L.)

(In Rs.) On Rs.) (In Rs.)

(a) Industrial cooling, spraying in mine pits oi 3839.00
boiler feed.

0.10 383.90 0 383.90 <*

(b) Domestic purpose, 860.00 0.03 25.80 0

(c) Processing where by water gets polluted and 0.00
die pollutants are: (i) easily biodegradable, (ii) non
-toxic; or (iii) .both non -toxic and easily

0.02 0.00 0 0.00

(d) Processing whereby water gets polluted and 0.00
the pollutants are: (i) not easily biodegradable;©!
(ii) toxic ; or (iii) both toxic and not easily
biodegradable -

0.30 0.00 0 0.00

£'
Grand Total 409.7(

Say Rupees) 410
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TclcrhonacOITUKnsmill; 272011, 272099, 272251\AX; 01792-272099
I'mnll: nwM.knxnull^ilgmnll.cwn

Railway Station :
OllARAMI’llR
(HRI.V)

Mohan Mealan Limited
IUml.Omrri NOIAN IIUKWEKY (ll.f.)

Tclcgramil! I>IS'IH7.I!KY

KASAt/M OISTRJ.BRY
KASAl/LI (ll.l’)
I'tN: I73 2O10NOIA

Rcf.No./P/310/24 (5) 24 June 201 1

“REGISTERED A/D”
The Regional Officer
BP State Pollution Control Board,
SCF-6, Sector —4.
Parwnnoo-173 220
Distt Solan (H.P)

Payment of cess under Water (Prevention
& Control of Pollution) Cess Act.

Dear Sir,

Kindly refer to endorsement No. HPSPCB/Cess/(75)Mohan Meakin (Kasauli)/10-
5893-95 dated 16.06.2011 from the Member Secretary, HP State Pollution Control) Board,

New Shimla by which we have been asked to remit a sum of Rs.410/-(Rupees four hundred
ten only) on account of cess for the period from 01.01.2011 to 31.03.201L

As desired, we enclose herewith multicity cheque bearing Nm032984 dated24.06.2011 for
Rs.4I0/-only drawn in your favour on State Bank of Patiala.

Kindly send us your official receipt for the cheque and in the meantime, acknowledge receipt.

Thanking you,

Co,

Yo
M

ithfully,
meakin limited

s Rathaur, Retd
ief Executive Officer

The Me/iber Secretary,

HP State Environmentt Protection
“HIM PARIVESH” Phase- III,

New Simla-171 009.

& Pollution Control Board

Encl: 1

for kind information please.

cc: Cashier

Cl Scanned with OKEN Scanner

Cl Scanned with OKEN Scanner
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WTJ, 1 hereby assess

(in Rs.j

216-000.10

1857.300-306191

Kmaull/75-^0 £ ?No.HPSPCB/Cess/Mohun Meakin
urination and

Ul Enelite«r, 11.1’ Slut* I’ulHHiun Control Bonrd. Panvuttoo fo

2.

Name of the Assesses
Address of the factory
Assessment period

and payable
(in Rs.)

Rate
(in Rs. Per K.L.)

iMembcr Secretary

H. P. State Pollution Control Board

Mlmber Secretary
fl.P, StiU^Polliilt^rCvittrol Board

Dated

Grand Total
Say Rs. 2180.00

Purpose for which water
consumed

Quantity of
rebate assessed

allowed

Netamountof
Cess assessed

0.03
0.20

Collecting Authority - Hnviro.une.ua

Consumption of
water taken for the

purpose of
assessment (in

K.L.)
2160

3545
0

106.35'
0.00

necessary action.
The Assessment ofCcss Illi.

(a) Industrial cooling
spraying In mine or
boiler feed.

(b) Domestic purpose.
(cl Processing where by

water gets polluted
and the pollutants are
(i) easily
biodegradable. 00
non-toxic; or (ill) both
non-toxic and not
easily biodegradable^.

(d) Processing whereby

water gets polluted
and the pollutants are
(i) not
biodegradable or (n)
toxic. Or (ill) both toxic
and not easily
biodegradable;

HIMACHAL PRADESH STATE POLLUTION CONTROL B°A
HIM PARIVCSII, Pm

THE WATER (PREVENTION AND/ ASSESSMENT OP CESS utlon) Cess Act, 1977J
[Sec section the Water (prevention and Control o

“M/s Mohan Meakin Ltd- K'15311*1- .
Kasauil Distiller}’, Knsnull, Districts •

Froat 01-May-2012to31-Dec-201 .
tion and Control of

WHEREAS under section 5 read^ n"d/or °rflccr t0 whom 1 e r

submitted;' _
AKO WHEREAS.renim under llw AaInshan Med by ya. em ,«,mlnddnn

Row.THEREFORE,upnu
.nd "Ur. >n

r Gross amount oi

Cess assessed

0.00

aoo ”

216.00

~ 106.35
~

0.00 0.00

0.00 185730

0.0 2179.65

Scanned with OKEN Scanner

Scanned
with
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Telegin’11 r»ISIn

prfilSTERED A/r>"

Dear Sir,

The Member Secretary
HP State Pollution Control Donal,
"HIM PARlVESir Phase- III,
New Simla-171 009

R#itw\v Station:
tWARAMIW
OJRl.Y)

Ref.NoVSSS/ £D1/2-1 (5)

NJ
Kamlt; 272021, 272O*>, 27225)
FAX : 017924720*»
Fntail; nunl kaKaull^t^ntnil.tvin

KASAUM DISTILLERY
KASAULf(ILP)
PIN: 171 201 INDIA

3l" January, 2013

Payment ofcess under Water (PrevcpliQB
& Control of Pollution) Cess Act

Mohan Wj®n Limited
nri<i.«mkti^AN hiikwi nv fii')

Kindly refer to endorsement No. HPSPCB/Cess/) Mohan Meakin Kasauli^
dated 22.01.2013 from your office by which wc have been asked to remi

(Rupees Two Thousand One Hundred Eighty only) on account ofccss.

We wish to submit the following in this regards.-

a) The net amount of cess assessed and payable ns Rs.2179.65 is in excess. As per our

’’ nnJ thp Returns submitted by us the amount for the pewod from May 2012 to

De“ Ml2 shoeM be at Rs. 837 only. The calculations are shown at Annexure enclosed.

., A .rhe details civen in our Returns from May to Dec. 2012, we have consumed only

9673^X whe^you have worked the cess on 11896 units which is in excess.

You are requested to reconcile. The copies of our returns for the period under review are enclosed

for your perusal with the following inputs:-

. nincpd durine June. July, 15 days in October, and November,
4 Hence only 2160 units were consumed instead of 6191 shown by

you in respect of proccsslng water for industrial use.

b). 1405 units were utilized to provide drinking water to villagers of Panwn and Chhncher

villages as social responsibilities,

c). Our processing water which gets polluted, the pollutants thereby are easily biodegradable.

I Q Scanned with OKEN Scanner

J
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In Ilie light of above explanations you are requested to amend your cess assessment for the period
covered by your above mentioned letter.

r Notwithstanding above, we arc depositing a multicity cheque bearing No. C58511 dated 31.01.2
for Rs. 2180 only drawn in your favour on state bank of Patiala Kasauli (H.P) with Environment
Engineer, HP State Pollution Control Board, Parwanoo with request to adjust excess payment so

| made in subsequent liability.

Thanking you,

Yours faithfully,
MEAKIN LIMITED

Encl: 1
/261 (Retd ) G S Rathaur,
Chief Executive Officer

cc: The Environmental Engineer,
HP State Pollution Control Board
SCF-6, Sector 4
Parwanoo-173 220
Distt Solan (H.P)

Please find herewith the State Bank of
Patiala, Kasauli multicity cheque No.
058511 dated31.01,2013 for an
amount of Rs. 2180 in accordance with the
instructions contained in above mentioned
letter from the Member Secretary.

O ^canned With OKEN Scanner
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3

SUMMARY

WATER CESS ASSESSMENT FROM 1st MAY 2012 T£L31st DEC2<n2

Net amount of cess assessed and payable Rs. 837

I Name of
month

I
g

ndustrial I
cooling
spraying in
mine or boiler
feed -KL water

Domestic
purpose KL
water

Processing where
by water gets
polluted and the
pollutants are (i)
easily
biodegradable (ii)
both non-toxic and
not easily
biodegradable KL
water

Processing where
by water gets
polluted and the
pollutants are (i)
easily
biodegradable or
(ii) toxic Or (iii)
both toxic and not
easily
biodegradable KL
water

Mise. KL
water which
is supplied
to villagers

I May 565 600 390 —
• I June 450 — 1 —I July — 400

August 518 350 465 332
September 561 345 525 —October 239 400 150
November — 450 — 350

) * December 680 550 630 391
Total KL 2563 3545 2160

Cess
Amount

2563 X.10
1=256.30

3545 X .03
= 106.35

2160 X.2 = 432 11405 X.03

Scanned with OKEN Scanner
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Mohan meakin limited
S0LAN "HIWKRY (HP)

CIN No. Ll^SZO]I. J KASAUL1 (II.P) PIN-173204
3™±01?92-272()21 c: www.nmliimmc.'ikin.com— * FAX: 01792.272099 c-nudl:kam.li^mohanmeakln.com
R^No./SSS/^^ /24(5) 30,h September 2015

The Member Secretary
Control BoardHIM PARIVESH", Phase-111New Shunla-171009

Email mspcb-hp@nic.in

Dear Sir,
Assessment of Cess

Reference your letter No. HPSPCB/IOO58/Cess/263/l 1290-91 dated 1 1.09.2015.
Please find herewith a State Bank of Patiala Demand Draft No. 366827 of Rs. 7722/-
tn your favor towards cess payment for period from 01.01.2013 to 30.06.2015.
However we beg to mention that a quantity of 14599 KL consumed for domestic purposeshave been included by you in processing where by water gets polluted and the pollutants are(i) easily biodegradable(ii) non-toxic; or (ii) both non- toxic and not easily biodegradable
Thereby increasing the amount of cess resulting in financial loss to us. You are requested toreconcile and reimburse the excess amount to us or adjust the same in your next assessment

You are requested to acknowledge the receipts ofabove payment

Thanking you,
Encl: 1

Yours faithfully,
moh^nmeakin LIMITED

G/G S Rathaur, Retd
/chief Executive Officer

cc: The Environment Engineer
HP State Pollution Control Board, a a|on„.with return
SCF-6, Sector 4 k

Parwanoo-173 220 ‘ .

O Scanned with OKEN Scanner
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Assessment period

after

Cess Act, 1977, 1 hereby assess

Rate
On Rs.

891S 0.10
892.00

0.03
0.20

*13034 3910.000.30 0.00 3910.00

GrandTotal 0.00 7722.00

Scanned with OKEN Scanner
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No.HPSPCB/ iooa8/Cess/263/ U^O ^0)|
Copy to •

PorPo« for whichwater
consumed

Net amount of Cess assessed
andpayable

(in Rs.)mine orboiler feed
Domestic purpose.

BOARD ,D

Member Secretary
H-P. State Pollution Control Board

Bated

0.00
0.00

0.00
2920.00

0.00
2920.00

Gross amount of
Cess assessed

(tn Rs.)

892.00

amo“nt sh°wn above be remitted in the form of DD in the favour of Environmental p

s nmr un? Offlce W‘thln 30 dayS from the date i“ue
' 10 Of e “S*55®5 shal1 be llable t0 P=y interest at the rate of 2% per month on the

15 falling whlch “Rderthe date on which such payment is due til]such amount is actually paid.
P h h OunC of Cess to be paid from

Affix the water meter for the purpose of measuring & recording of quantity of water consumed by your unit4 of Water (Prevention & Control of Pollution) Cess Act, 1977, *“ presmbed under section

0
VI4S99

1. Collecting Authority- Environmental Engineer, HPSPCD, Parwanoo for Information and necess2. The Assessment of Cess file. actlon-

H™ACHAL PRADESHSH STAYE POLLUTION CONTHlMm‘VEsH(PIIASE.III(NEWs|IIMLA47ioo9
Ph 9"772673766,26730l9&32,ra„9, l7726730,„

Quantity of
rebate assessed

allowed
0.00

Consumption of watertaKon for the purpose^assessment (in K.L) PcrK.L.)

(
ASSESSMENT OF CESS

Name of the Assesses ^M/S MohanMc^ »«d Control of Pollution) Cos, Ad, 1977)
Address of the factory .VP0Ka u n, ' ^11

O' ’VPOKasauU, District Solan, I |.P.

Now, THEREFORE u

* kindly Send your Water Cess Return Online through lilHXGN Ma u , j»- = — -
,No Annual Water Cess Return will be Accepted'

10/09/2015 —- — —- °1 * N1CHP

Iember Secretary

H.P. State Pollution Control Board

w processing where by water
gets polluted and the pollutantsare (i) easily biodegradable, (11)
non-toxic; or (iii) bothnon-
toric and not easily
biodegradable.

(d) Processing whereby water gets
polluted and the pollutants are
(i) not easily biodegradable or
(ii) toxic. Or (hl) both toxic and
not easily biodegradable.
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T 7722.00
800003366827 Key: YOFBAZ Sr. No: 557522 AMOUNT BELOW 7723(7/4) TJ™ / VALUE RECEIVED
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Ref.No./SSS/^^ /21(5) 26lh September, 201 7

MOHAN MEAKIN LIMITEDKASA1K niUWi:RY(l(P)
C1N No 1 1 AimnI KAHAULI (IIP) PIN-173201

TEL: 01792-272021 1?ax- 01^ OTMliM
J _ 'XA- »» /72-272099 e-nintl : ku s ii 11 11(7/)inolinnnieakln.com

The Assistant Environment Engineer,
UP State Pollution Control Board
SCF-6, Sector 4
Parwanoo-173 220
Distt Solan (H.P)

Assessment of Cess

Sir,

Kindly refer to endorsement No. HPSPCD/10058/Cess/1257/12276-77 dated
13.09.2017 from the Member Secretary, HP State Pollution Control Board, New Shimla by
which we have been asked to remit a sum of Rs.3273/-(Rupees Three Thousand Two Hundred
Seventy Three only) on account of cess for the period from 01.04.2016 to 30.06.2017.

As desired, we enclose herewith the State Bank of India demand draft No. 856683 dated

26 09 2017 for Rs.3273/-only drawn in your favour on State Bank of India.

Kindly send <us your official receipt for the cheque and in the meantime, acknowledge

receipt.

Thanking you,

MO Encl: 1
Yours LIMITED

u J

G S Rathaur, Retd
Chief Executive Officer

secretary, for kind information please.
cc: The Membe rolection & Pollution Control Board
HP Slate Environmen t^
“HIM PAR1VESH J

New Simla-171 009.
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> “7*7
No.HPSPCD/ lOOSU/Cesn/1257/
Copy to :■

,.<07/00/2017
’ ' •J

„ _ ' of ONLINE PAYMENT III the favour of Assistant Environmental Englneer,
Tim Ceti amounUhown abovo bo romJHotl n tn

30 doyw from ilia data oflMiio ofilia order l.o. on or before 12-10-2017
HPSPCO l’arwunoo under Intimation to tbla ollico ' intoront ot the rate of 2% per month on the amount of
falling which under section 10 of the Act, Uto M"0"" . . duu tm DUC|i uinounl In actually paid,
Con to bo paid from die duto on which iuc 1 pay'11

oftiuaiitlty of water consumed by your unit at prescribed under section
Alfa* the waler meterfor the purpose oj A Control ofPollution) Cuss Act, 1977.

* Kindly Sendyour Water

l(|0or, IIIWM Pn»'W«noo far Information ami necessary action.
1. Collecting Authority - AssltlunlUnvl,'0,l>^^ .

, J>temibur Secretary

IIP.State I'ollutlon Control Board

HIMACIIAL 1

HIM PAIu’vk. n?’ 15 ^NTHOL HOAKI)

^^Hi^ilnh.jhnopini^i’ueiii i/f /hi minTIII<WATIIU(nil(V|(^

pZ
AddtvMufM*^^

.. a mid Ahn P^ntente Online through IllHXCN, DU will not eoAtcepiod
O"11"" - — . —' NICHP

WllKnilAStithWli'tllmtlt ii'ml wKh mi,, a n.i r .. .
fea.Ail.lW,lMeinl>i't'h>nvl^ t'.unifol of pollution)
have been App.Mnlcil Iho Authm Uy mul/or ol 11(1, 1 tn wl.J . 1111 ,’<','v"»|l"ii and Cmdinl of Wntut ptdhimm,!M,i11,1hdiii 1111 iiiidiii'ihn Art 1110 10hiiAiiljoltM;

uhl(|hy
N<«v1THIllUlVOId<liimniihit|'omi|i|(i|,1u|(ln..fl|1 , ।

»n«,r kina mV mtwci« iintl»T linn mi A> , iii L # 1 I‘'tiiriin filed by ymt mill upon cnreftd iixmnlii/itlon thoreofemi oho

I'mpttko lur whhh wnlvr
remumed

Cmwiiinpthin ofwiiiurliilum hirilmimipomi
nf naxiiawimmt (li*|(,|„)

llniu
(III ItN.

Per l(,l„)

llrovumiimiiil id
Cnaanaanumiil

(In Me.)

Quniilliyof
I’liliulii mimaiiil

allowed

thl ninaunl of Oit
mid p,iynbh

(In Ui.)
*) IniluMi lnl I'onllnu ipmylnu In

mine or bolter Inc*l.
70(19 <1.10 707.00 0,00 707/10

in henwdk'liuiiioto, 7SB1 0.0.1 221.00 0.00 221 JOO
(<) hui whvio by waIoi1

Srla imllulml ami the pollulimta
»i c (I) tiitlly bludqpadiililo, (II)
nun loidiior(lll) both non-
toxic mill nul vitally
tiludrsKilalilo.

0 0,20 0.00 0,00 0.00

d) Pi i>< ttaliis whm aliy waive fjel v
pulluivil and the pollutant! aru
(1) nul railly bludvgradiiblv or
(II) toxic. Or (III) both toxic and
mil vatllv liliiiliiuraiiahlo.

7016 0.30 2345,00 0.00 2345.00

0.00 3273,00*
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ANNEXURE R-2

ESTD.1855

Ref. No. GSR/GS/^/6 /24(1) Dated: 12.08.2024

MOHAN MEAKIN LIMITED
Regd. Office: SOLAN BREWERY (HP)

KASAULI DISTILLERY, KASAULI (H.P) PIN-173204
CIN No. L15520HP1934PLC000135, Website: WM vv.mohanmeakin.com

TEL: 01792-272021 FAX: 01792-272099 e-mail: kasauli@mohanmeakin.com

The Member Secretary HPGWA -cum -
Superintending Engineer. P&I-ll Unit
Jal Shakti Bhawan. Shimla — 5

Royalty against usage of ground water

1 References: -
< i) Our letter no. GSk GS/347/24( 1 ) dated 27 07 NP4
(ii) Your letter no. JSDS-CB-WA4I-GW 20244365 dated 08.08.2024

manufacturing alcoholic spirits and they , . '“ «* business of

Act 2005 to And Management)

S’“

through

Lt -r f?C DiSli"Cry had Water Cess toVhe HPSPCB fter from these sources for industrial and dom- ti t,
CB for “"sumption of

discontinued w.e.f !« Jup. 2017 on introducing or Gs
Payment °r ^ater Cess was

extraction ol ground water (hn,u„l. . ,
WC “re Pay|n8 royalty forboreweU t0 your offlce
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4. Whereas we are paying royalty in respect of use of ground water for industrial purposes
from the borewell religiously, we could not pay royalty in respect of consumption of ground
water from springs located within our private land and recorded in our revenue record w.e.f 2017
due to ignorance of rules and absence of direction from your office.

5. We had deposited royalty vide our letter no. GSR/GS/347/24(l) dated 27.07.2024 against
consumption of ground water from our natural spring sources w.e.f financial year 2017-18. The
same has been returned by them with remark that the demand draft be resend in favour of The
Member Secretary HPGWA - cum - Superintending Engineer, P&I-II Unit Jal Shakti Vibhag,
Shimla-5

6. We are therefore remitting now an amount of Rs 24611 /- through demand draft no.
455084 dated 12.08.2024 in favour of The Member Secretary HPGWA — cum — Superintending
Engineer. P&I-II Unit Jal Shakti Vibhag. Shimla - 5 payable at Shimla towards pending due of
royalty including compounding interest in respect of consumption of ground water from our
spring sources w.e.f financial year 2017-2018. The copies of log book are being attached for your
kind perusal. The details of the same are given as under: -

Sr. No. Financial
Year

Water Consumed (KL) Royalty (Rs) Compounding
Amount (Rs)

Total
Amount (Rs)

1 2017-2018 20906 2091 2775 4866
2018-2019 23476 2348 2459 4807

3 2019-2020 21692 2170 1852 4022
i 4 2020-202 1 23029 2305 1597 3902

z ''"'S1 2782 1430
6 2022-2023 20749 2073 729 2802

1 — 24611
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7 T1 * * 'le royalty on account ol consumption bf ground water (10659 KL) from borewell and
out own private spiings lor the financial year 2023-2024 amounting to Rs 1066 has already been
remitted by us vide PNB Demand Draft No. 455078 dated 06.06.2024 in favour of The Executive
Engineer, JSV Division, Solan payable at Solan.

Thanking you.

Yours Faithfully
FOR MOHAF^EAKIN LIMITED

Brig. Rajeev Thakur, ^etd
Deputy General Manager (Operations!

I
Copy to:

1 . The Executive Engineer
JSV Division. District Solan
Solan. Himachal Pradesh

For kind information please.

The Assistant Executive Engineer
JSV Sub Division. Dharampur
District Solan (I IP)

For kind information please.
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TH OB ORDER

t -J*:—Ht^r&^n4--^rl-St trn4r cu -ft 1<J?$ H—tSH-Lytl*
6

FOR VALUE RECEIVEDi

(NO?J .sic, axsl VT^Cr

AUTHORISED SIGNATOFW/r

IE /an

tM rim is rT" Tri
VALID FOR THREE MONTHS OHLY

ON DEMAND PAY u-v^

T’1’ (wFH) fWfra W^TI (022310)
JUB8AR (Solan) Himachal Pradwh-171225

ii* U 5 50BM"

areiser: MO?

AWBH^r-fWP1^ ’J 7*
Authorised signatory v/tth gepa no

455084 J[
xi^ws S<n
Punjab national bank

5
T

<1
8
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phone 01792-272021 MOHAN MEAKIN. LIMITEDTELEFAX 01792-272099 Regd. Office ; So|an (Hp)
CIN No. L15520HP1934PLC000135
E-mail: Kasauli@mohanmeakin.com

Ref. No. GSR/GS/1^4 «"-»0.

The Executive Engineer
Jal Shakti Vibhag. Solan Division
District Solan (HP)

KASAULI DISTILLERY
KASAULI (HP) 173204

Dated: 31.05.2024

Dear Sir,

Royalty against usage of water

It is submitted
water extracted from
Private Land during
annexure-1.

for your kind information that we have consumed 10659 KL of totalour tube wel! and private spring sources located on Mohan Me ktoperiod of Aprii 2023 to March 2024. The details are attached ”

@ P- 10,000 Liter
Executive Engineer, JSV Division

d ted fav°ur of
account of royalty against usage of water.

^11 in'er‘m P^™611' °n

Discrepancy if any will be settled by us on demand from you.

Thanking you.

Yours Faithfully
FORMOHAN MEAKIN LIMITED

A G S Rathaur, Retd
'hief Executive Office

Copy to:
The Member Secretary
Himachal Pradesh Ground Water Authority Cum-Sxpenntending Engineer (Planning and Investigating Unit II)I&PH Department, Jal Bhavan. Kasumnti o

For kind information
please.
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Annexure-1

Month
April 2023
May 2023
June 2023
July 2023

August 2023
September 2023

October 2023
November 2023
December 2023
January 2024

February 2024
March 2024

Total

Tube Well
64

340
469 '
125 ~

12
218
164
225 ’

375 ’

11
381
614
2998

Private Spring?
1011
701
735-
163
329
440

1083
1353
1010
535
236
65

7661

Total Quantity
1075
1041
1204
288
341
658
1247
1578
1385
546
617
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14 VALID FOR THREE MONTHS ONLY

tea
9HFl *10 MV ON DEMAND PAY W III GH^TI TR OR ORDER 8
7
6

L O 5XAC 455078 Branch Serial No

4
Purchaser: MOHAN MEAKIN bw

30,000
Drawee Branch with D.No.

2
1AUTHORISED SIGN

nra i?n nr v
FOR VALUE

punjab national bank

PIET". SOLAN (HP) FINAGLE

JUMM(tohn)HIbmihi rr«I».Mrsnj

Draft is signed sin^lj
(NOT OVER/s'.J

noiiin <n'<r>
Punjabnotional ban!•

SIGNATORY WITH GBPA No.

RUPEES u.^fie ThiHisaftd -Siny-S-it-.s?aly-U --

D.No. 04’3 - FINAGLE -

as/H ’ far amount

II- U 5 SO van-

J
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Dated: 28.05.2019Ref.No.GSR/GS/j^J /34

Thanking you.

1

KASAULI DISTILLERY
KASAULI (HP) 1732°4

The Member Secretary
Himachal Pradesh Ground Water Authority Cum-
Superintending Engineer (Planning and Investigating Unit II)

I&PH Department. Jal Bhavan, Kasumpti, Shimla -9

Rathaur, Retd
hief Executive Officer

Yours Faithfully
FOR MOHAN MEAKIN LIMITED

It is intimated that we have consumed 20075 KL of Ground Water during period from

September 2014 to March 2019. Accordingly we are hereby submitting a SBI Kasauli Demand

Draft No. 743980 dated 27.05.2019 towards interim payment on account of royalty against

extraction of ground water. Discrepancy if any will be settled by us on demand from you.

0

bespAA
Himachal Pradesh Groiimfwal
*vii Department Jal Bha" ,v

wnD. iogb

PHONE 01792-272021 MOliAN MEAKIN LIMITED
TELEFAX 01792-272099 Regd. Office : Solan Brewery (IIP)

CIN No. L155201IP1934PLC000135
E-mail: Kasauli@inohanmcakin.com

Website : www.mohanmcakin.com

Sir
Further to our letter no. GSR/SSS/52/24(l) dated 24.04.2019.,.
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Ground Water Consumed
Month Volume (KL) Month Volume (KL)

September 2014 560 January 2018 » 511
October 2014 592 February 2018 468
November 2014 558 March 2018 479
December 2014 88 April 2018 548
January 2015 — May 2018 601
February 2015 675 June 2018 113
March 2015 614 July 2018 98
April 2015 635 August 2018 536
May 2015 588 September 2018 446
June 2015 — October 2018 502
July 2015 — November 2018 488
August 2015 — December 2018 333
September 2015 592 January 2019 345
October 2015 581 February 2019 „ 432
November 2015 601 March 2019 496
December 2015 801
January 2016 290
February 2016 539
March 2016 641
April 2016 521
May 2016 218
June 2016 —
July 2016 —
August 2016 406
September 2016 531
October 2016 587
November 2016 387
December 2016 98
January 2017 509
February 2017 486
March 2017 97
April 2017 668
May 2017 —June 2017 —July 2017 356
August 2017 496
September 2017 453
October 2017
November 2017

122 _

December 2017 110
e *

_
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^W?/^ SR tRt/aiM .Yi, 'foi DmII /^l i ' ' RIGS< BrA<'( tHniqil'

^3^ v ?WR I Signature of Depositor_

C Nc 060200 2

HTR 'Name
। n<rt Addrt

T pW! Signer® —-—— (

,^r^/ Tel./ Ht/Mobile, q<s urn fast/ ReceivedOratt/B.Ch
iKRTm ‘Ho/Draft Serial No.

; Amouni

fttfTR //Exchange

X|$ .Tavounno

cnwS « w fiwn'Beneficiary Wc No. ’ _ y O —

tW 01^1/ Total Amount

(50122).KASAULI AM^VPP^HS^L-KASAULI,DISTT-SOLANHP173204 - —-
Tel : 1792 272038 Fax : IFS Code : SBIN0O50122 SWII- .

2 7 0 5 2 0 1 9

1; YOURSELF

Two Thousand Thirty Three Only
^<h

LUGC

VALID UPTO ? 50 LACS AT NON-HOME BRANCH
55091243799

Sen

Authorised Signatory

CURRENT A/C

PREFIX :
5078000001 MOhAN MEAKIN LTD

< **2,033.00

ll•a□3 5?□ll• L?3DO2Q3&i: 5«' 24

।
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PHONE 01792-272021
TELEFAX 01792-272099 Mohan meakin limited

CIN N '’I”": S0'”" BrcwclT (HP)CINNo.L15520IIP1M4PLC000B5
K«anli@mohanmcakin.com

Website : www.mohaiimeakin.com
Ref. No. GSR/GS/li ] /34

1

The Member Secretary
Himachal Pradesh Ground Water Authority Cum-
T&peHnnendln8 EnSineer (Plannin8 and ligating Unit II)l&PH Department, Jal Bhavan, Kasumpti, Shimla -9

KASAULI DISTILLERY
KASA ULI (HP) 173204

Dated: 14.07.2020

Sir

w
sub™tted for y°ur kind information that we have consumed 3922 KL of GroundtUbe We" d”in8 PeriOd Of April 2019 t0 March 202«- Aceordingly, we

3” /= ,hr°Ugh SBI Kasauli Demand Draft No.
towards interim payment on account of royalty againstextraction of ground water, b.screpancy if any will be settled by us on demand from you

Thanking you.

Yours Faithfully
FOR MdHAN MEAKIN LIMITED

Colp S Rathaur, Retd
Chief Executive Officer
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’ Sr. Nm_
1
2
3
4
5
6

Ground
Month

Apri1 2019
May 2019~—_

June 2019
July 2619 '

——August 2019
.September 2019

LWatcr Consumed
Volume
264 KL
236 KL
303 KL_ 414KL
562 KL
QQO 1ST7

8
9
10
11
12

October 2019
November 2019
December 2019
January 2020
February 2020
March 2020

Total

L Joo AjL

540 KL
105 KL
482 KL
71’ KL

205 KL
352 KL

3922 KL
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PHONE 01792-272021
TELEFAX 01792-272099

MOHAN MEAKIN LIMITED
Rcgd. Office : Solan Brewery (IIP)

CIN No. L15520HP1934PLC000135
E-mail: Kasauli@mohanmeakin.com
Website : wmv.mohanmeakin.com

Ref. No. GSR/GS^^/^

KASAULI DISTILLERY

KASAULI (HP) 173204

Dated: 05.06.2021

The Member Secretary
Himachal Pradesh Ground Water Authority Cum-
Superintending Engineer (Planning and Investigating Unit II) r"
I&PH Department, Jal Bhavan, Kasumpti, Shimla -9

Sir
It is submitted for your kind information that we have consumed 3545 KL of Ground

Water extracted from tube well during period of April 2020 to March 2021. Accordingly, we
are hereby depositing an amount of Rs 355 /= through PNB Jubbar Demand Draft No.

dated ^4^/ towards interim payment on account of royalty against
extraction of ground water. Discrepancy if any will be settled by us on demand from you.

(ft

Thanking you.

Col

Yours Faithfully
FOR MOHAN MEAKIN LIMITED

_ _ S Rathaur, Retd
Chief Executive Officer
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M ««=AU,MMu1Tcn

Royalty charges is Rs 1 on every 10,000 L of water extraction.

, 4/7 //

Royalty Calculation:
= 3545 KL = ((3545 x 1000) / 10000) x Rs 1 ^Rs 354.50 1-

Sr. No.
1
9

3
4

* ——
Month

April_2020__
Ma£2020— ^l£2020__

Volume
[50 KL___ 394’ KL
433 KL

5
July_2020 332 KL

6
7 .

August 2020
. September 2020

October 2020

371 KL
408 KL
394 KL8 November 2020 308 KL2 December 2020

10 January 2021 —112 February 202 1 329 KL
i 12— —- March 2021 426 KL
i Total 3545 KL
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PHONE 01792-272021

ft

ESTD.1865

MOHAN MEAKIN LIMITED KASAULI DISTILLERY

TELEFAX 01792-272099

Ref. No. GSR/GS/346/34

Regd. Office : Solan Brewery (HP)
CIN No. L15520HP1934PLC000135
E-mail: Kasauli@mohanmeakin.com

Website : www.mohanmeakin.com

KASAULI (HP) 173204

Dated: 24.07.2023

The Member Secretary
Himachal Pradesh Ground Water Authority Cum-
Superintending Engineer (Planning and Investigating Unit II)

I&PH Department, Jal Bhavan, Kasumpti, Shimla -9

Royalty against extraction of ground water

Sir
It is submitted for your kind information *at

Water extracted from tube well Demand Nq

are hereby depositing an amount . Fnuineer JSV Division, Solan payable

Discrepancy if any will be settled by us on demand from you.

Thanking you.

Yours Faithfully
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G_round Water Consumed (Tube Well)

Sr. No. Month Volume (KL)1 April 2022 102 May 2022 __ 32
3 June 2022 68
4 July 2022 27
5 August 2022 60
6 September 2022 45
7 • October 2022 260
8 November 2022 259
9 December 2022 447
10 January 2023 71
11 16 February 2023 7
12 March 2023 -

Total 1286 1
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ANNEXURE R-3

A

s

KOTO.

MOHAN MEAKIN LIMITED
Regd. Office: SOLAN BREWERY (HP)

KASAULI DISTILLERY, KASAULI (H.P) PIN-173204
CIN No. L15520HP1934PLC000135, Website: www.mohanmeakin.com

TEL: 01792-272021 FAX: 01792-272099 e-mail ; kasauli@mohanmeakin.coni
Ref. No.GSR/SSS/ 710 /24 18.11.2024

The Member Secretary,
HP Ground Water Authority -Cum -Superintending Engineer
HP I & PH, Head Office -£

Shimla , Bye Pass Panjari, Tutikandi , Shimla ( H.P) 171005

Registration of Private Natural Springs for Use of Water.

Sir, '

1. Reference our meeting of 1st August, 2024 with you on the subject.

2. M/s Mohan Meakin Limited, Kasauli Distillery , Kasauli is located in Village
Panwa , Tehsil Kasauli District Solan (H.P) since 1855 AD. They are in the business ofmanufacturing alcoholic beverages. The Company owns landed property in VillagePanwa , Tehsil Kasauli Distt. Solan (H.P) and owns their own two private naturalsprings which is recorded in the revenue records.

3. The Company is using the water from these natural springs since its inception fordomestic and industrial puipose. They are also providing water to villagers in itsvanity. The cess / royalty in respect of these springs is being paid to the Govt, dutifully. The springs are natural and flow of water from them is natural without use of electric^or mechanical means. vicumutu

4. We are writing to you requesting for Registration of our private naturalsources tn reference to Hon’ble NGT OA No. 785 of 2023 dated 23'^)ct 2024 inwhich copy of joint committee report , which was constituted Ju m 2°24’“attached. Court has directed us to file compliance of obieetinnc /
Hon,ble court, is

report of joint committee within 4 week? °bjeCtl°nS in the

Dispatcher
H.P. Ground v^tp^utnority,
Jal Shakti Bhawdn, Shimla^
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5. Court direction has to be complied and action taken repot has to be filed in
Hon,ble NGT court by us within four weeks . Point No. 1 of recommendation
committee is quoted as below

“ The Unit does not have the permission for the abstraction of water emerging
from the two natural springs located within the Unit premises. The Unit should
take necessary permission from the competent authority for use of natural spring
water”

; <5. In this reference we were directed by the Hofrble court to obtain the permission
for use of water from ground water authorities with respect to natural private Springs
water sources . In compliance of the order, we tried to register our water sources with
Ground Water Authority online . As there is no such provision in that to register water
sources online, we are now moving offline application for registration .

7. In light of the above direction, you are requested to get our above mentioned
private springs registered as per law and advise us on the following aspects:

a. Whether private natural springs need to be registered under Law .
b. If so what is the procedure and fee required to be deposited.
c. What all documents are required to be attached with the application ,
if any

8. In case, there is no provisions under Himachal Pradesh State government laws to
register the private natural springs sources like ours, a written clarification on the same
may please be given to us to enable us to present the same to the Hob’ble NGt in next
four weeks..

Thankingyou.

Yours faithfully,
M0HA2TMEAKIN LIMITED

CoLG S Rathaur, Retd
Cmef Executive Officer

n«CM Cranna
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ANNEXURE R-4

No.ISV-Member Secy HPGWA-cum-SB P&MI/2024-25: 4
Government of Himachal Pradesh

TvI/sMohan Meakin Limited,

Kasauli Distillery, Kasauli, Solan (HP)-173204
b
I

Subject- Registration of private natural Springs for use of water

please refer to yonr ietter Ref No.GSR /SSS/ 710 /24 dated 18.11.2024 vide which it is

requested for registration of private natural springs for use of water.

) The Himachal Pradesh Ground Water Authority deals with the grant of permit for sinking of

' borewells/tubewells/energized handpumps and registration of existing borewells/tubewells/energtzed

handpumps under Himachal Pradesh Ground Water (Regulation and Control of Development an

Management) Amendment Act, 2022. As per Section 2 (p) of HP Ground Water Amendment Act, 2022,

"weir means a structure sunk for the search or extraction of groundwater by any person, except by the

authorized officials of the State of Central government, for carrying out scientific investigations,

exploration, development, augmentation, conservation, protection or management of groundwater and

shall include open well, dug well, bore well, dug-cum-bore well, tubewell, filter point, collector well,

infiltration gallery, recharge well, disposal well, or any of their combinations or variations, except any

manually operated device for extraction of ground water.

Therefore, in view of above, natural spring is not required to be registered with HP Ground

Water Authority.

Member Secretary HPGWA-cum-
Superintending Engineer (P&I-II),
Jal Shakti Vibhag,
Jal Shakti Bhawan, ShimlaiS
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ANNEXURE R-5

Irrigation Management Plan for
Effluent Treatment Plant

to

M/s Mohan Meakin Limited
Village Panwa, Tehsil Kasauli, District Solan,

Himachal Pradesh

Prepared

by

Department of Soil Science & Water Management
Dr Y S Parmar University of Horticulture & ForestryNauni - Solan (Himachal Pradesh) -173 230

December 2024

€> Scanned with OKEN Scanner
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1.0 Introduction

M/s Mohan Meakin Limited, Kasauli Distillery, “THE FIRST INDIAN BREWERY”

is one of the oldest and leading manufacturers of Indian Made Foreign Liquor in India. It was

established in 1855 AD and is located at an altitude of approximately 5600 ft. msl with cold
climate in Village Panwa, Tchsil Kasauli, District Solan, Himachal Pradesh. The factory is

surrounded by orchards and tree plantation. The temperature during the year varies between
1°C and 32°C.

The distillery produces Indian made foreign liquor i.e. spirits of a high quality. The
unique features of the Distillery is that it uses Barley Malt, as a raw material of Distillery grade,
Natural Spring Water rich in minerals for process. The finished product gives its own typical
taste and bouquet.

The installed spirits production capacity of M/s Mohan Meakin Limited, Kasauli
Distillery is 1500 Bulk Kilo Liters annually and has a capacity to produce upto 5000 liters of
alcohol (95 % alcohol content) per day.

The manufacturing of malt spirit process consists of coarse grinding of barley malt in
foui rollered malt crushing mill. The coarse grinded malt mixed with enzymes and low gravity
hot water is then put into the mashtun for malt mashing process. After completion of mashing
process, the filtered wort is then sent for fermentation process. The fermentation process is
carried out under controlled temperature and sharp supervision of expert’s team. After
completion of fermentation process, the wort is then converted into the fermented wash. The
fermented wash is then sent for batch distillation process. The batch distillation process is
carried out into 99.99% copper pot stills. After completion of batch distillation process, the
finished malt spirit is collected into the malt spirit receivers which is further transferred to spirit
store room and spirit maturation rooms. The Kasauli distillery consisting fourteen maturation
rooms where imported American white oak wood barrels filled with malt spirit are stored

The solid waste in the form of spent grain is sold to the party outside State for cattlefeeding. The effluent and floor & equipment washings are being sent to effluent treatment plant(ETP) for the treatment.
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Flow Diagram Showing Malt Manufacturing Process
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2.0 Effluent Treatment Plant (ETP)
The unit has its own effluent treatment plant (ETP) having 150 KL per day treatment

capacity which was installed and commissioned by M/s Wal Chandnagar Industries Ltd., Pune
incorporating UASB technology first time in India during year 1989. The effluent treatment
plant upgraded and modified time to time with latest modem technologies.

Recently the unit has upgraded its ETP with fully automatic MBR technology, High
o\eiy double stage RO Membrane unit followed by high capacity Activated Carbon Filter

and UV unit to produce perfect quality of sterilized treated waler for recycling in process, high
capacity liquid concentrator unit for evaporation and crystallization of RO reject water to
ensuie Zero Liquid Discharge.

District Solan, Himachal Pradesh.

In first stage, the effluent is being treated primarily with pH correction and then sentfor anaerobteal treatment. After anaerobic phase, it is being treated aerobically. And finally itis being.passed with MBR and Dua!Stage RO. The RO penueate is recycied and is being usedas a feed water in Boiler. The methane gas generated during anaerobic phase is being used as»additional foe! io Bofier which resets in saving eoai. All types of ETP waste is being se.0«recycler SWva|ik SolM Was(e ManagmeM

The unit has instafied Rea! Time Effluent Quaiity Mon,toeing System a. the fina! outlet of ETPThe system ,s being transferred monitoring data to Central Ph,- c
State Pollution Con.ro! Board regularly.
The HP State Pollution Control Board is reguiariy monitoring the efficiency f FmTreatment P.ant and anaiyzed the parameters of fina! outlet on reguiar basis
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FLOW DIAGRAM SHOWING EFFLUENT TREATMENT PLANT PROCESS

approx

Cap 440 M3

RO

Biological Tank with
Anoxic Chambers &

Diffusers
Cap 200 M3

Distillery
Effluent
25 m3/
brew

Aeration Tank with
Diffusers

Primary
Clarifier

. - *

Cap. 45 M3

MBR
Fixed with
10 No’s GE

Membranes

Tube
Settler

— No.1

RO Permeate
: .

recycled to Boiler J

Methane
Digester

Cap. 320 MJ

Digester
Pan 500 m3

; • .J
Methane

Brush Oil & Equalization
Screening Grease Tank

» Machine Chamber Cap. 30 M3

Collection
j

I
Tank
Cap. 50 M3 1

RO Reject dried in ATFD Unit

ATFD
Unit — Dried Salt Sent To

M/s Shivalik Solid Waste
For disposal.

Management Ltd.

Sludges from Primary, Anaerobic
& Aerobic Phase is treated in TSS

Separation Units- ' V ' . /

Methane Gas Generated in Methane
Digesters are used at boiler as a fuel

Sludge Cake sent to M/s Shivalik Solid
Waste Management Ltd. for disposal
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3.0

3.1

3.2

Preparation of Irrigation Management Plan
The standard guidelines for utilization of treated effluent in irrigation are prescribed by
the Central Pollution Control Board, Ministry of Environment, Forest & Climate
Change, Govt, of India. Based on these guidelines. The present irrigation management
plant for utilization of available irrigation water at M/s Mohan Meakin Limited, Kasauli
is prepared and proposed by adopting following methodology.

Visit of scientists to site
A team of scientists comprising scientists from discipline of fruit science, vegetable
science and irrigation engineering from Dr Y S Parmar University of Horticulture &
Forestry, Nanni -Solan were visited the site for obtaining first-hand information at site
initially, gathered information of available water for irrigation, agro climatic zone,
studied soil and water sample analysis reports, estimated crop water requirement
keeping in view crop, climate, irrigation type, soil condition, soil permeability and
afterwards visited for identifying different blocks for suggesting plantation of
appropriate fruit and vegetables.
Agro- ecological zone

The proposed area for plantation falls under agro ecological zone 3. 1 - Wet temperateh!gh hills, which is appropriate for temperate fruit and vegetable crops as shown in Fig.
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Fig. 1 Agro ecological zones of Himachal Pradesh

71 731



3.3 Water quality
The detailed report on analysis of water samples taken at RO Permeate, water samples

taken fiom RO Permeate storage tank and water samples taken from irrigation water storage
tank is annexed in Annexure - I.

As per guidelines by Central Control Board of Pollution, the treated effluent should
meet the norms picsci ibed for irrigation under Environment (Protection) Rules, 1 986/Consent.The effluent should also conform to Total Dissolved Solid (TDS)- 2100 mg I" and Sodium
Adsorption Ratio (SAR)- preferably less than 1 8 but not more than 26, depending on soil/crop
type. Therefore, the water is suitable for the irrigation purpose, if pH between 6 0 to 8 5Electrical conductivity (EC) at 25 °C is < 2250 pathos cm", TDS < 2100 mg I" Sodiumabsorption ratio (SAR) is < 26 and boron concentration is < 2 mg 1". The pH of water sampiesvaried from 6.66 to 7.05, EC varies from 1553 pmhos cm" to 1 658 pmhos cm", total dissolvedof soltds (TDS) varies from 928 to 940 mg I" and SAR varies from 10.4 to 1 0.9 Based on theseguidelines, ,t may be concluded that the treated water is suitable for irrigation for perennialfruit and seasonal vegetables.

3.4 Soil analysis

246 247^X77'7 fr“"" *—V
Anal , 6

S S“mP S W' a"a'y2'd “ NABL Advanced Soil and Leafnalysrs Laboratory at Department of Soil Science and Waler Management Dr Y S Pa , , ‘
of Horticulture and Forestry. Nauni, -Solan. Himachal Pradesh. The mtn

VC'S"y

annexed in Annexlure - 11
31 5011 analysis report is

The soil pH varied from 6.34 to 5.81 and the optimal range of pH is 6 5 to 7 3 , s -acidic. The sod electrical conductivity (EC) varied from 0.151 dSm" to 0 331 dSm" d h” 8''"y
range of EC is <2.00 dSm’1, hence the results lie in thp r

and thc °Pt>mal
from 2.55% to 3.58%, which shows the very high content X"o' ^011
is favorable for .he fruit and vegetable plantation in the study a™ Thkg ha" to 483 kg ha" which lies in the moderate range The Ph" ", ”°206 kg ha", which lies in very high range The P t ’V‘"ied 88 9 ha‘'
which lies in medium to higher range. The Zine (ZM varied ’ ‘°375l<Sha'
in higher range. The Copper (Cu) varied from 2 00

" ' '4° PP“' 10 8 04 PPm- which indicate
Iron (Fe) varied from 70.9 ppm io 77 8 ppm r T H V“7 hi8h ™SC. The

27.1 ppm to 27, ppm'whichshZ^7T M~(M">
varied from 6.47 [cmol(p+) kg .] ,0 |2

" * '8 aVa"abll,Iy 01 m the soil. The Calcium (Ca)
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Magnesium (Mg) varied from 1.65 |cmol(p+) kg'1] to 3.06 (cmol(p+) kg*’J. which lies in medium to

higher range. The Sulphur (S) ranged from 2.*14 ppm Io 4.95 ppm. which is in very low range and the

Boron (B) varied from 0.62 ppm to 1.34, which is in medium to high range. Therefore, overall, it can

be concluded and recommended that the soil is very much suitable for appropriate plantation of

perennial fruit and seasonal vegetables for cultivation in the area.

3.5 Irrigation water

As per information gathered at the site, the plant is generating 60, 000 litres water daily,
out of which about 35,000 litres of water is utilized in boilers and 15,000 litres of water is
utilized floor washing and consumed other losses. About 1 0,000 liters ( 1 0 cubic meter) water is
available daily for irrigation purpose to irrigate proposed perennial fruit crops, seasonal
vegetable crops and green lawn areas. Total operational days of effluent treatment plant arc
about 300 days and the total annual water available for irrigation is about 3000 m3. The proposed
perennial fruit and seasonal vegetable crops and green lawn area for utilizing treated water for
irrigation purpose are shown in Table 1 and the total month wise cubic meter water used for
irrigation purpose in different blocks and crops arc depicted in Table 2. For irrigation water
storage, total three no. of RCC water storage tanks ol 50.000 litres each are proposed to be
constructed for irrigation purpose and to meet out monthly requirements of irrigation. The
individual blocks and proposed location of irrigation water storage tanks are shown in Fig 2.
The four to five cm surface irrigation through pipes from irrigation water storage tanks are
proposed to irrigate perennial fruit and vegetable crops at an interval of 10-15 days and in lawn
areas at an interval of 7-10 days depending on the occurrence of rainfall amount in the area. In
future, if availability of irrigation water front the ETP is increased then additional blocks of
perennial fruit and seasonal vegetables crops may be developed I the area to utilize additional
available irrigation water.
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Table 1: Proposed perennial fruit and seasonal vegetable crops and green lawn area for utilizing treated water for irrigation purpose

s.
No.

Particulars/ Blocks Area
(m2)

Proposed Crop Varicty/Species Spacing
(m*m)

No. of Plants
1 Lawn Area 336 Lawn grass - - -
2 Lawn Area Near

Jamun Residence
656 Lawn grass - - -

3 1 Above Mohan
Ground

36 Plum Santa Rosa 4 m *4 m 6

4 Block 1 (Above
power house)

300 Morus ambla (Shatoot) Morus alba 4 m x4 m 30

5 Block 2 220 Apple (Intercropping
seasonal vegetable Crops)

Dark Baron
Gala/Venus Gala

2.5 m *2.5 m 30

6 Block 3 (Plum
Block) Contour
Slope

660 Plum Fruit Crop
(Intercropping seasonal
vegetable crops)

Santa Rosa/Red
Beaut

3.5 m *3.5 m 100

7 Block 4 (Pear Block)
Above road

120 Pear (Intercropping
Seasonal Vegetable Crops)

Carmen 3.5 m *3.5 m 20

8 Block 5 54 Apple Dark Baron Gala 2.5 m x2.5 m 12
Block 6 90 Pomegranate Bhagwa 3 m x3 ln 10

10 Block 7 100 Persimmon (Intercropping
seasonal vegetable crops)

Fuyu 3 m x3 m 12

1 1 Block 8
(Existing Pear)

200 Pear (Intercropping
seasonal vegetable Crops)

Red Bartlett 4.5 m x4.5 m 10

12

1
Block 9 120 Walnut (Intercropping

seasonal vegetable crops)
Pratap 4 m x4 m 10

74 734



1 7

(Above 6 TPH
Boiler)

— —
L J

14

block 10
(Apple block above
Jamun)

2000 Apple (Intercropping
seasonal vegetable crops)

Jeromine /Dark
Baron
Gala/Venus Gala

2.5 m *2.5 m 170

D10CK 1 1
(Above QTR 13)
Total

240

5132

MTP 3 m x3 m 30

440
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Table 2: Total month wise cubic meter water used for irrigation purpose

s.
No.

Proposed
Crop

Jan Feb March April May June July Aug Sept Oct Nov. Dec. Total
Irrigation

water
used

J Lawn grass 13.44 13.44 26.88 26.88 26.88 6.72 6.72 6.72 6.72 20.16 20.16 13.44 188.16
2 Lawn grass 26.24 26.24 52.48 52.48 52.48 13.12 13.12 13.12 13.12 39.36 39.36 26.24 367.36

_3 Plum 1.44 1.44 2.88 2.88 2.88 0.72 0.72 0.72 0.72 2.16 2.16 1.44 20.16
4 Moms ambla

(Shatoot) 12.00 12.00 24.00 24.00 24.00 6.00 6.00 6.00 6.00 18.00 18.00 12.00 168.00
5 Apple

(Intercropping
seasonal
vegetable
Crops)

8.80 8.80 17.60 17.60 17.60 4.40 4.40 4.40 4.40 13.20 13.20 8.80 123.20

6 Plum Fruit
Crop
(Intercropping
seasonal
vegetable
crops)

26.40 26.40 52.80 52.80 52.80 13.20 13.20 13.20 13.20 39.60 39.60 26.40 369.60

7 Pear
(Intercropping
Seasonal

4.80 4.80 9.60 9.60 9.60 2.40 2.40 2.40 2.40 7.20 7.20 4.80 67.20
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Vegetable
Crops)

8 Apple 2.16 2.16 4.32 4.32 4.32 1.08 1.08 1.08 1.08 3.24 3.24 2.16 30.24
9 Pomegranate 3.60 3.60 7.20 7.20 7.20 1.80 1.80 1.80 1.80 5.40 5.40 3.60 50.40
10 Persimmon

(Intercropping
seasonal
vegetable
crops)

4.00 4.00 8.00 8.00 8.00 2.00 2.00 2.00 2.00 6.00 6.00 4.00 56.00

11

M

Pear
(Intercropping
seasonal
vegetable
Crops)

8.00 8.00 - 16.00 16.00 16.00 4.00 4.00 •4.00 4.00 12.00 12.00 8.00 1-12.00

12

—

Walnut
(Intercropping
seasonal
vegetable
crops)

4.80 4.80 9.60 9.60 9.60 2.40 2.40 2.40 2.40 7.20 7.20 4.80 67.20

13 Apple
(Intercropping
seasonal
vegetable
crops)

80.00 80.00 160.00 160.00 160.00 40.00 40.00 40.00 40.00 120.00 120.00 80.00 1 120.00

14 MTP 9.60 9.60 19.20 19.20 19.20 4.80 4.80 4.80 4.80 14.40 14.40 9.60 134 40fotal 205.28 205.28 410.56 410.56 410.56 102.64 102.64 102.64 102.64 307.92 307.92 205.28 2873.92

r”

77 737



The present Irrigation Management Plan (IMP) lor Effluent Treatment P ant (b1P al Ws

Mohan Meakin Limited. Knsnuli has bec.t prepared by the Department ol Sod Science & Watt

Management. Dr. Y S Parmar University olTlorticullurc & I'orestry. Naum -Solan (I Itmachal

Pradesh) and submitted for the execution by the firm.

Dr. Ghanshyam Agrawal
Associate Professor (Agricultural Engineering)
Department of Soil Science & Water Management

Dr Y S Parmar University of Horticulture & Forestry
Nauni-Solan (Himachal Pradesh) - 173230

Professor & Head

Department of Soil Science & Water Management
Dr Y S Parmar University of Horticulture & Forestry

Nauni-Solan (Himachal Pradesh) - 173230

rot Research
Parmar University 0»Directc r of Resea f _

.

Dr Y S Parmar University of l-IortimlWi^U^M£^^
Nauni-Solan (Himachal PradW^^lV
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Anncxurc -I

Water sample analysis report
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Interstellar Testing Centre PVT. LID.

ORIGINAL

description: Water Sample (RO Permeate) SpecificationResult
Parameter

"MARKS: See Note
♦End of Report

: E01-2404230926
: Water Sample (RO Permeate)
: Good

: 5 Ltr
: Packed in can
: NA
: NA
: Submitted

GSR/GS/46/Analysis/l 9-04-2024
: NA
: NA

C.hsn M'akin L(d-

/! >ch Distillery. Kasauli, Distt. Solan

Test Report

Report No. : lCli-2404 IONITA

W- 1 75204
. urachal Pradesh. India

tample Registration No. :

Sample Name
kunple Condition
tsmplc Details (if any)

Simple Quantity
'ackaging Mode
5^, No. QR Code
Date of Manufacture
Sample Submission Type
Customer Reference
\ny Other Information

i fest Report as per

[Measuring Unit] Instrument | Method

'Discipline : Chemical
'Group :Pollution & Ensnronment

Received On 23-04-2024
Commenced On : 23-04-2024
Completed On : 30-04-2024
Date of Report : 30-04-2024

Grade NA

Date of Expiiy NA

(I)

1

General rarameiers

Mercury(as Hg) mg/1 ICPOES 1S:3O2$ (Part-2):
2019 BLQ(LOQ . 0.05)

2 Residual Sodium Carbonate meq/L By Calculation IS:11624-
19S6(Reaff:2007)

-0 96 •

1 Total Oxvcen Demand mg/1 By Calculation By Calculation Nil -

4OTE • NA- Not Applicable, LOQ- Limit of Quantification, BLQ- Below limit of Quantification. Sample Submitted by Customer

" nterstellar Testing Centre PVT. LTD.
I, Udutldal Arc•*. Fb***-1» Pinchkuh-IMI 09 (Haryana)
it». felida-l-Hlto (Haryana)

La

JF-
30/04/2024
Vlkran I Snlul
Verified by

Disclaimer :
•The rvpMi h only lor ihc sample rested
•Tutu! It>)b*lliy of I IC Lobs is limited to the mvi

The teal report shall not be reproduced cacqn i

If icmplcs nut consumed during analysis, it wil

Y '

30.04 20
Prem Kum

Authorised

iced umoum
i toil w ithout the wiiurn npptuvol of rhe hbvm
he stored and retain as pet company policy
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Interstellar Testing Centre PVT. LTD.
Jk list HepoK

Report Ntt. : H I - ’•lii-ni'lo

£^5 ORIGINAL® 1

l^

AvMO '’eakin l-ld-
p^nlkiy Kasauh. Distt. Solan
I"'-04

Imelul Pradesh, India
Registration No F01-2404230927 Received On 23-0-21)24

^keNanii- Walci Sample (RO I’cnncale Slomge funk) Commenced On 23-04.2024

^'eCendnion : Good Completed On 30-04-2924

.ample Details tif anil Dale of Report 30-04-2024

iampJc Quxnti^ : 5 Ltr
Mode Packed in can

t^So.QRCodc NA Orade NA

X:c NA Date uf Expiry NA

^xp’c Submission Type : Submitted
'ustomex Reference : GSR/GS/46/Analysis/19-04-2024
\zy O±er Information :NA
Fesa Report is per : NA
liscriotion Waler Sample (RO Permeate Storage Tank)
<No. Parameter (Measuring Unit| Instrument Method Result 1 Specification

Discipline : Chemical
Group : Pollution & Environment

(1) General Parameters

i Mercuryfas Hg) ntg/I ICPOES 1S.3025 (Part-2)
2019 BLQ(LOQ 0 05) -

2 Residua! Sodium Carbonate meq/L By Calculation IS: 1 1624-
1986(Rcaff:2007)

3 (Total Oxygen Demand mg/l By Calculation By Calculation 12
<OTE i NA- Noi Applicable, LOQ- Limit of Quantification, BLQ- Below limit of Quantification. Sample Submitted by Customer.

^^MARKS: See Note
1 1 1 'End of Report*****

ntentelhr Testing Centre PVT. LTD,
* I*4«tlri«l Arr*.nwl.e«ucbkMU4J410') (lhry»n.) ’
»ncblu!»J

JO/uu.->oj ।
Vlkr.HlSulul ’“'U2'
Verincdbi I'remKun

Dis^itii^T: - *
Authonied

•Hie iqiuuif only For the umpkMcJ
• Tulul liability uf I1CIat » I* himivd iu (hc huckcJ mnmim

• J««- I,.- I
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Interstellar Testing Centre PVT. LTD.
jLabs•— Test Report

B
Kcport No. : K-R-24O4301 077 (2 )

I®
VslO'd 1° •

.Iphmi Meakin Ltd.

..isjuli Distillery, Kasauh, Oistt Solan
asauh. I 3204
unach.il Pradesh, India

ORIGINAL
Page I of I

ample Registration No. EO1-2404230928 Received On 23-04-2024
ample Name :
\mplc Condition
ample Details (if any)
ample Quantity :
ackaging Mode
uichNo. QR Code

Manufacture
ample Submission Type
'ustomer Reference
\ny Other Information
'est Report as per

Water Sample (Irrigation Water Storage Tank)
Good

5 l.tr
Packed in can
NA
NA
Submitted
GSR/GS/46/Ana lysis/19-04-2024
NA
NA

Commenced On
Completed On
Date of Report

Grade
Date of Expiry

23-04-2024
30-04-2024
30-04-2024

NA
NA

Ascription: Water Sample (Irrigation Water Storage Tank)
5. No.| Parameter Measuring Unft| Instrument Method Result Specification

(Discipline :Chemical
jGroup : Water

(I) [General Parameters

1 Mercury(as Hg) mg/l ICI’OES IS:3025 (Part-2).
2019 BLQ1LOQ 0 05) -

2 iResidual Sodium Carbonate mcq/L By Calculation IS 1 1624-
l986(Reaff:2007) - 1.2)3

3 [Total Oxygen Demand mg/l By Calculation By Calculation 5 -
NOTE NA- Not Applicable, LOQ- Limit of Quantification, BLQ- Below limit of Quantification. Sample Submitted by Customer.
REMARKS: See Note

"‘••’End o^Rcport•***,

nlenldlar Testing Centre PVT. LTD.
6. InduttrUl Art#. 039 dl*o#»r)

Ji-
30/04/2024
Vlkrnii t Snlnl
Verified by

Disclaimer :

V
30/04/20

Prem Kum
Authorised

• Pic rcpufl I* only lor IIit Mimpk* k'MvJ
Toinl liability ul lit* Labs i» luniicd (o the mmhini

•Tlie lent report shu'l out be icp/uduvrd except »o lull without the written ipprusiil of the Lbiwj!
•II inniplo nul toitsuined dutin^ Btuilyu.x, Il will be noted and telain ax per company policy

I
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I uwuh D:>tilkry. Kasauh. Di$U Solan
< u&uh. 1*5204
I Itnuchcl Pradesh, India

sample Registration No. : E01-2404230926
_

Received On : 23-04-2024
< simple Name : Water Sample (RO Permeate) Commenced On : 23-04-2024
I Ismpie Condition : Good Completed On : 30-04-2024
! sample Details (if any) Date of Report 30-04-2024 i

sample Quantity : S Ltr
'aekagmg Mode : Packed in can

J^bNo, QRCode : NA Grade : NA^^Manufacture : NA Date ofExptry NA
। Sample Submission Type : Submitted

' Customer Reference : GSR.GS/46/Ana!ysis/l9-04-2024
kny Other Information : NA •
fest Report as per : NA :
description, \\ aier Sample (RO Permeate) " '

’•No.; Parameter Measuring
Unit Instrument | Method Result

1

Specification j

,Discipline :Chemical I .
Group ; Pollution & Environment ' 11 J *

U) General Parameters
1 iNicute (as N) mg/l uv-

Spcctrophotomete
IS 3025 (Part 34)

2019 BLQfl.OQ 1.0)
1 ' H

2 pH Value NA pH Meter . IS: 3025 (Part-
II): 2022 6 66 i

Total Suspended Solids mg/l Gravimetric IS: 3025 (P-17):
2022 1 4

— , .

» Cnioride(as Cl) mg/l Titration IS 3025 (Part 32)
: 2019 34.5

<— Lead'as Pb) mg/l ICPOES IS.3025 (Part-2):
2019 BLQ(LOQ : 0.05) 1 »

6 Cadmiumfas Cd) mg/l ICPOES IS 3025 (Pan-2):
2019 0.08 • »

< - Chemical Oxygen Demand mg/l COD Reflux
Assembly

IS 3025 (Pari
58): 2023 Bl.Q(LOQ:4 0) : — i ’

1 '

Oil & Grease mg/l Gravimetric IS. 3025 (Part
39)-202l <4.0

oxygen ucmana,(j
fays 2T'Cj

10 iSodium Absorption Ratio

mg/l

NA
HOD Incubator
Oy Calculation

S 3025 (Pan 44):
2023 BLQ(LOQ:l.O)

t!
' 1

1 1 jArsenicfas As) j | ICPOES | S:3O25 (Pun-2).
_J0.4

blq(i.oq7o osf — — ,

30/04/2024
Vikram Suinl III 04 2?

Prem Kum ; I;
Authcrisyd

K*tl < » i
lo the ihwhcJ mhiuuu O

,hf WN'»t orm, ilbl.,,. > !'w, a i^ B) jirr
| j:

— ’vniicd^y
Disclaimer:n cntilhr 1 csting Centre PVI. LTD. 11» » wb fur 11« >.,.„1. ». 1 uu/IJ An,. I-I.US.I, r.MkUu-l ulw HU^.nay •Tout liublhly vt DC1 du is llimu
‘ *WI >"> m»udiK
• li Hiupht <iuf cutivuMU'd Junm; oim
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w
/TCj-abs

s
Interstellar Testing Centre PVT. LTD.

Test Rcpitrt
Report No. : 1CH-24O43OIO79 (11

VLRNo. : TC592624Q00007448F TC-..2a

ORIGINAL
Page 2 of 2

2019 —
12 Conductivity pmhos/cm Conductivity

Meter
IS 3025 (Part |4)

: 2019 1560

13 Total Dissolved Solids mg/l Gravimetric IS: 3025 (P-16):
2023 930

\OTE NA- Not Applicable, LOQ- Limit of Quantification, BLQ- Below limit of Quantification. Sample Submitted by Customer
REMARKS Sec Note

•“•‘End of Rcport‘““

“ ntvntellar Testing Centre PVT. LTD.

Prem Kum
_Y£rin«n!Z _ .Authorised

Disclaimer : '

• The report Ic only fur the «»ntple (eM«l

* Total liability uDTC l.ubx h lut»ued tn the hhwccJ ainuuni.n.« .tall — .
•If tarnpier not ciHMiii.nl .lunn# unulyns .t be »i„kj 4nJ .el 1 *' P«« Comntnu r.a!.-„

30/04/2024
Vlkriint Sulnl
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Interstellar 1'estinu Centre PV 1 . LID.
I I'll Hl*|>lll I

Krp.nl No. : R l in I ">|. <(l)

Ul.RNo. :
’( «92«

ORIGINAL
I of 2

xsUfd I*’ •

.|nhan Mvakin l.td
v»sauh VistiUcn.kas.wb. Visit Solan
^vh. P-VW
bmicM Pradesh. India
^mp>c Registration No EOI-24O423O927
sample Name . Waler Sample (RO Pcnneale Storage I link)

Received On
Commenced On
Completed On

Dale of Report

23 04 2024
23-04-2024
30-04-2024
.10-04-2024

NA
NA

Specincatton

bmp*e Condition Good *"

bmpk Details (if anx)

bmpk Quantity 5 Ltr
bceag.ng Mode : Packed in can

No Code : NA
}ste of Manufacture : NA
bmpie Submission Type : Submitted
^stomer Reference ’. GSR/GS/46/Ana
\-a Other Information NA
“est Report is per ’NA

)escripuoa Waur Sample (RO Permeate St

<So.> Parameter 1.

^"ty yJ
lU

f-i
ysis/19-04-2024

orage Tani:)
Measuring Unit

- -Qy

f -Q;

Instrument

Ora<le
Date ot Expiry

Method ] Result

’Discipline : Chemical
Group : Pollution & Environmc

(I) 'General Parameters

; R irate (as N)

nt

mg/l uv-
Spectrophotometer

IS 3025 (Pan 34):
2019

B1.Q(LOQ 1.0)

2 pH Value NA pH Meter IS. 3025 (Part-
II): 2022 6.97

* TuUd Suspended Solids mg/l Gravimetric IS' 3025 (P-17):
2022 5

^4 ;Ch.-jnde(as Cl) mg/l Titration IS 3025 (Part 32)
:2OI9 49

5 jLcadfas Pb) mg/l icppes
IS:3O25(Pnil-2).

2019 BLQ(l.OQ 0.05)

6 ‘Cadrmumfas Cd) mg/l ICPOES IS 3025 (Pan-2)
2019 BLQiLOQ 0 05'.

1 Cbemital Oxygen Demand mg/l COD Reflux
Assembly

IS 3025 (Part
58): 2023 10

H -O.l & Grease mg/l Gravimetric IS: 3025 (Pun
39)-2O21 <4 0 -

Bio-clirnutal Oxygen Demand/)
9 £yi al 27’C)

mg/l BOD Incubator IS 3025 (Pan 44).
2023

>m Absorption Ratio

H Anenr.fu!. Aw

NA

mg'l

By Cnlcul.iliun

KTOl S

SrP/ITC4;W/02’7
IS 1025 (I'.nl 2)

.'019

|0 9

Bl Qil.OQ 0 0>i

’ nn-nldlst ( ( Hire* PVT. LTD.
‘ 5 t s. :• • ‘* 4. kivb- - '' : " ’

3O/O4/2U2‘I
Vlhrniit Suhil
Verified b)

DRclaiiner :
• tbf hKill) <»» ll'P •JIHph' u
• !।i«l liihilii) >»l 1h 1 «l’« •* l■•"•l• «1 1>‘ «*•»

• 11' K«! |g|iu|l shull H.'l 1' ‘>1 * “
II •uii'|,k» •••»! <«>ii*ui"i’J Jm'iiS h'Mlj »•'

t
30.04.20

Prem Kum
Authorised

Piwt.i l «■>».> »nl

• 1'1 Illi mthaiul 1 'C WHlr1) jl 1)1 (he l.»^«»*4l
w.l' In tiw cxi «n.l KUH U' pt' .wriMA* pwIk)
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V / „ .
Interstellar Testing Centre PVT. LTD.C Labs b

Test Rcporl '
Report No. : lCn-24O43OIO78 (H Z7 Vs
ULR No. ; rC592624<)OOOOZ447J-

Page 2 of 2

jCm.liictis tty pmhos/cm Conductivity
Meter

IS 3025 (Pari Id)
:2019 165«

it jTowl Dissolved Solids mg/1 Gravimetric IS: 3025 (P-16):
2023 940

\Olt NA- Not Applicable, LOQ- Limit of Quantification, BLQ- Below limit of Quantification. Sample Submitted by Customer.
REMARKS See Note

’•"'End of Report*""

3 1 ntersfellar fesllnj.; Centre PVT. LTD.
| 6

(. luduo.lal Arr>, rk€.«-l, r.r-chkul^lMIOV
3 * taf^ «U !UlWdhryant)

L rzzz

3070<1/2024
VI kraut Sulnt
Verified by

Disclaimer :
•Uh: rvpvn ii only Gw the nitnplc tested
* Ioljl Imbilily ol lTC tub* '* 11Wled lu the intuivcd amount

v
JU/04/20

Prem Kuin
Authorised

• The led report iball not be rqwodiwcj except tn lull wuhoui the wiiucn opprovtl of the liberal
• If »4tnplc» nul cuiunntcd during until)ui t| will be tlorej and rrlmn at per cvinpany jvUy
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I

Interstellar Jesting Centre PVT. LTD.
Labs

s»1l
OM VKKS Sec Note

••’“End of Report

J
I

1

Applicable. I.OQ- Limit orQuanlincation, BLQ- Below limit ofOuimlilictition. Sample .Submitted by Customer.

'1

30/04/2024
Vlkrunt ftulnl
Vert rteJ liy

30/04/20
Prrm Kuni

Authorbed

nfcrslellar Testlny Centre PVT. LTD.
6, luiJutlfUl Aft*, fbiU'l. (Haryana)

ORIGINAL
Page 2 of 2

Dljcluliner :
* Bit icp«n la only bu |h< untplc ir»lcJ

fDial llubllily of I ft* I.aba la linihrd lo the invoiced uiru>i.m
• The (cal icp«in ahjll nut be (riMmluccd except «> full wnlurui ihc aniirn apptoval of ihc Iatom
* If auuplca hoi cunaiiinrj iluing uiulyau i| wtU lx J and fctjm pet company policy

Teat Report
Report No. : ICE-2404 JQI077 f J I
UI.R No. ; rC5926240U000744fr.E

.nJuvtlMtY pmlio.s/cm Conductivity
Meter

IS .1025 (Purl IdJ
: 2019

1553

'lai Dissolved Sohds mg/l Grnvlinclric
—

IS: 3025 II'- 16):
202.3 92b
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Water Balance Chart  

Three Brews (Batches) per Day 

 

 

 

                                                                       

  

             48 KLD  Equipment Washing 06 KLD 

                                                  

 Floor Washing 03 KLD 

 Fermenter Sludge and 

         Washing 09 KLD 

 

 

 

 Spent Wash 27 KLD 

                      ≈ 20                                                    Spent Lees 09 KLD 

                      KLD                                                   Equipment Washings 08 KLD 

                                                                                 Floor Washing 02 KLD 

 

 Blow Down 08 KLD 

                   

           45 KLD RO Permeate used as a make up water in boiler per day  

 

                                                                                                                                                  RO Reject dried in ATFD Unit 

 

 

04 KLD 

 

             15 KLD                  Legend 

          Fresh Water 

          RO Permeate Water 

          RO Reject Water 

          Industrial Effluent 

          Steam Condensate 

Fresh Water 

02 No’s Spring Sources 47 KLD 

01 No.   Bore well           20 KLD 

BREW HOUSE 

Brewing  

Process 

 

Fermentation  

Process 

 

 

ETP 

Capacity 150 KLD 

 

 

 

 

Equipment Washings 14 KLD 

Floor Washings          06 KLD 

Fermenter Washing    09 KLD 

Spent Wash                 27 KLD 

Spent Lees                   09 KLD 

Boiler Blow Down      08 KLD 

                                    73 KLD 

 

ETP Sludge & Evaporation 

Losses (90 – 95 Kg per day) 

Spent Grain sent for 

cattle feeding through 

contractor 

Distillation 

Process 

 

Finished Spirit 3.5 KLD 

2.5 TPH Boiler 

RO Permeate 

60 KLD 

RO Reject 

10 KLD 

Irrigation 

10 KLD 

ATFD 

Unit 

3 Ton/hr Domestic 

 
7 No’s Septic Tanks 

Capacity 54 KL 

 

C 

O 

N 

D 

E 

N

S 

A 

T 

E 

Floor Washing 

5 KLD 

Equipment Washing 
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

  REPORT BY STATE BOARD ANALYST
    (See Rule 26)

 
 
 

 

I hereby certify that I Rama Kant   Awasthi  , SO, State Board Analyst duly appointed under sub-section (3)

of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 07/01/2025

from Punesh   Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final
Outlet of ETP of Mohan Meakin Limited, Kasauli Distillery, Kasauli (HP), Panwa VPO Kasauli,
District Solan, H.P.Kasauli, Arki Distt. Solan Parwanoo, H.P. 173204 on dated 06/01/2025 for

analysis. The sample was in a condition fit for analysis reported below:

                                  I further certify that I have analyzed the aforementioned sample on 07/01/2025 to

21/01/2025  and declare the result of analysis is to be as follows :-

 

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB268

Signed this on 21/01/2025

 
Remarks of Lab Head:

BDL- Below Detectable Limit

 
 

Report No: 64496/W-15838 21/01/2025

Method of analysis

IS- 2488(I-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 BOD BDL mg/L 30 --

2 pH 6.02 5.5-9.0 Within Permissible
Limit

3 Colour 11.530 PCU NA NA

4 COD 30.0 mg/L 250 Within Permissible
Limit

5 TSS 7.0 mg/L 100 Within Permissible
Limit

                                               “This is computer generated document from HPOCMMS” Page 1 of 2

ANNEXURE R-7

S£H
S^:
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From:

H.P. STATE POLLUTION CONTROL BOARD,

CL Parwanoo

 
To:

Mohan Meakin Limited, Kasauli Distillery, Kasauli (HP)

Panwa VPO Kasauli, District Solan, H.P.Kasauli, Arki,

Distt.Solan Parwanoo, H.P.173204 

Rama Kant   Awasthi  , SO
(State Board Analyst)

 CL Parwanoo

                                               “This is computer generated document from HPOCMMS” Page 2 of 2
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

  REPORT BY STATE BOARD ANALYST
    (See Rule 26)

 
 
 

 

I hereby certify that I Rama Kant   Awasthi  , SO, State Board Analyst duly appointed under sub-section (3)

of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 28/02/2025

from Punesh   Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final
Outlet of ETP of Mohan Meakin Limited, Kasauli Distillery, Kasauli (HP), Panwa VPO Kasauli,
District Solan, H.P.Kasauli, Arki Distt. Solan Parwanoo, H.P. 173204 on dated 27/02/2025 for

analysis. The sample was in a condition fit for analysis reported below:

                                  I further certify that I have analyzed the aforementioned sample on 28/02/2025 to

19/03/2025  and declare the result of analysis is to be as follows :-

 

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB268

Signed this on 19/03/2025

 
Remarks of Lab Head:

-

 
 

Report No: 66587/W-16534 19/03/2025

Method of analysis

IS- 2488(I-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 TSS 7.0 mg/L 100 Within
Permissible Limit

2 pH 7.21 -- 5.5-9.0 Within
Permissible Limit

3 COD 28.0 mg/L 250 Within
Permissible Limit

4 BOD 4.0 mg/L 30 Within
Permissible Limit

5 Colour 7.686 PCU NA NA

Rama Kant   Awasthi  , SO
(State Board Analyst)

 CL Parwanoo

                                               “This is computer generated document from HPOCMMS” Page 1 of 2
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From:

H.P. STATE POLLUTION CONTROL BOARD,

CL Parwanoo

 
To:

Mohan Meakin Limited, Kasauli Distillery, Kasauli (HP)

Panwa VPO Kasauli, District Solan, H.P.Kasauli, Arki,

Distt.Solan Parwanoo, H.P.173204 

                                               “This is computer generated document from HPOCMMS” Page 2 of 2
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